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visited this area and they have made reoom- 
mendatkms. Onecofiimiltee has sakJ that it 
is not eoonomlcaily viable and the other 
oommittee has strongly recxxnmended. But 
the economic feasibility study was wrongly 
made on the basis of a distance of 369 km 
whereas actual distance is 164 km from 
Latur to Kurduwadi. I wouki like to bring this 
to the notk̂ of the hon. Ftailway Minister. 
This also tndudes new railway line from 
Latur to Latur Road which takes the railway 
to tfie constituency of our hon. Deputy 
Speaker Shn Shivraj V. Patil in Latur. Please 
conskier this small broad gauge line whkii 
connects Latur with t>ig city i.e. Secundera
bad.

Lastly. I woukS Uke to mention that there 
IS one more line that is a line t>etween Latur 
and Ramagundam via Ntzamabad which 
passes through my constituency of Nanded. 
If you see the map of India, there is maximum 
rarefaction of network in my area, and M you 
connect Latur with Ramagundam through 
Nizamabad, you will find there is automati
cally a linkage between East and West 
coastline of India. All that needs to be done 
IS to extend Latur Miraj Nne to Ratnagin via 
Kolhapur and extend RamagurKlam up to 
KirarKlul.

inckiem'mHaamufkSnon 17.3.90

17̂ hrm.

DISCUSSION UNDER RULE 193

Inckleiils In NiZMnuddln Atm on 17 
March. 1990

[Engistii

MR. CHAIRMAN: Now. the House shaM 
take up discussion urider Rule 193. As de> 
cided by the House today, im Shan now take 
up discussbn under rule 193 on the state- 
ment made by the Minister of Parliamentary 
Affairs in the House on the 20th March. 1990 
in regard to the incklent wh»h took place on 
17th March. 1990 in Nizamuddin area of 
New Delhi.

I should like to inform tl)e House that 2 
hours are available under the rules for Short 
Duratk>n Discussk>ns under rule 193.1 woukl. 
therefore, appeal to the hon. Members to be 
very l>rief in their speeches so that it shouki 
be possible for me to accommodate as many 
Members as possible within the available 
time.

Now Shri Inderjit Gupta to start the 
discussion.

MR. CHAIRMAN: Please conclude. It is 
now 5 0*Ck>ck

DR. VENKATESH KABDE: This will 
provkle a very strategk: Knk for defence and 
transport between East and West Coast of 
Central India.

Before I conclude I would like to say that 
the hon. Minister must give attention to my 
area of Marathwada in Maharashtra State 
which has been crying for railway lines for 
nearly 25-30 years. People in my area have 
got great hoĵs from our present Raihivay 
Minister who is very honest and dedk̂ated. I 
am sure h . vvtll do justice to my area.

[Translation]

SHRI ISHWAR CHAUDHARY (Gaya): 
Mr. Chaimnan. Sir. ¥iriN the discussion on 
Railway Budget continue tomorrow also?

[EngtisHi

MR. CHAIRMAN: It will continue tomor
row. The hon. Minister has not replied. So. tt 
will continue tomorrow.

SHRI INDRAJIT GUPTA (Midnapore, 
Mr. Chairman. Sir. I have with me the state
ment which has been laid by the hon. Home 
Minister in relation to these incklents at 
Nizamuddinonthe 17th March. IwiHcometo 
that statement later on. First of all, I would 
tike
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to say that compared with some of the 
communai conflicts and riots which have 
occurred in the last few months in different 
fMtfts of tlie ootinlry, it mi|̂ appear fiom the 
way the Press has handled this whole affair 
that this is a relalively minor incident We 
fiave had very intensive and extensive 
oommunal dashes, as the Home Mviister 
knows, during the last 4-5 months in diferent 
fMtfts of the country resulting in extremely 
heavy casualties. I do not wish to reĉ what 
happened in Bhagalpur and such places. 
But tlie conscienoe on tfie country and ttie 
conscience of people, all people of good 
foilh at least was horriied and ttiey were 
aghast at what has taken place in Det)i.The 
incklents at Nizamudcfin on the 17th I4arch 
are signifkiant from ttie fact (a) tf>at they look 
place in the very heart of the Capital City 
under the very rK>se of tfie Delhi Administra
tion and the Central Government and (b) that 
here the particular dispute or incident which 
sparked off thisconflkrt, this mutual attack by 
the two communities and then the police 
stepping in and doing what I consider to be 
their usual role i.e. a partisan role that tf>ey 
played was not something which occurred 
overnight We have seen recently most of 
these riots. The matter of dispute was not 
something whch occurred suddenly over 
nigtit The sudden bursting out of this conflkit 
in the heart of ttie City of l>elhi has certainly, 
I think, astounded the everybody, astounded 
the general pubik: how such a thing couM 
happen in DeVii. I need not go into the delais 
of the dispute. It has t)een going on for a kxig 
time. Everykxxiy knovirs that Nizamuddin is 
such an area It is predominantly a Hindu 
area. There is a Muslim pocket, a Basti and 
bazar shops arxl so on. There is a burial 
ground of the Musfims whch was given to 
them several years ago tobe used as a burial 
ground. f<kibody has ever disputed that Then 
suddenly it appears ttiat some people k>e- 
kmging to the other community>--tfie news
papers have identified tfiem as people be- 
kmging to Arya Samaj or bek>nging to the 
Vishwa Hindu Parishad and the Bajrangdal

•suddenly threatened tĥ they wouM raise 
a boundaiy wall on the otiier aide of this 
grawyaid.

This was abo a demand 
sudden. It had been made several times 
over the years. R is staled fiere n tfie Home 
|yinister*sslatement that several times in the 
past these people had been demandmg that 
they shouU bepermllled to erect aboundaiy 
wal around a ptot of land measuring about 
15 bighas. This was a bone of cortanlion 
between ttie Arya Samaj, Jor Bagh and 
Kabristan Management Commiltee. Ni
zamuddin for some time past What dkl the 
police do and ttie admlnistratton do at tfiat 
time? According to this statement, tliey 
advised these people that since the tide suit 
of this partk:tto pM of land has not yet been 
deckSed-it isunderdispute-theretore, nosuch 
constructton of a boundary wall shouM t>e 
proceeded with tmti tfie title suit has been 
decided. Whkii means. Sir, ttiat if somebody 
in spile of this order of ttie polkae and ttie 
administratkMi, not to pioceed with this oon- 
struction of ttie boundary wall, deckles to 
take ttie law into his own hands and go 
atiead with this, it means, it is absokitely 
unauttiorised and unlawful act. But ttiat is 
what precisely happened on ttie 17th March. 
According to ttie Mkiisler ttiere was a large 
crowd. He does not say, "a large crowd of 
wfiom?”. He says: *A large crowd began 
collecling at ttie site from 7.15 A.M. with 
hockey sticks, lathies etc. and some ve- 
hk:les began arriving with bricks. It was a 
pre-planned and organised ttiing defying ttie 
administration and the police. These people 
wanted to provoke a cor̂vt and create a 
trouble wtich woukJ inevitably take a oom
munal turn in the present situatkMi.

Apart from the general atmosphere which 
unfortunately prevaite in the country at many 
places wtiere ttiere is a great deal of tensKMi 
between diferentcommunitiesowingtowtiat 
tias happened in ttie recent past, I m̂  point 
out that in Deftii partculariy, there IS a kit of 
exptosive mateiial, potenrially exptosive 
material wtikii is avaftaMe here. For ex
ample, ttiose Siktis who were Dispossed of
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th«ir houses, whose famiy memlMrs were 
(MsmfMiafis)

MR.CHAmMAN: I raquest llw Mam- 
bers not to intwrupl the Member who is 
speaking?f youwantlohavaa discussion, 
please, go totheiotiby. But do not disturb the 
Member wfhen he is speaking.

(kHmrupeon̂

[Tran̂aSori

SHRIINDRAJIT GUPTA; k is becom
ing frequent. The Hon’ble Members who 
want to discuss amongst themselves, may 
go out Nobody win have any objection. Kwil 
be better it tiwy do not do it here.

[EngSsNl

So, Sir, we must remember, in DeM. in 
various parts of Delhi there are refugeesof 
variouscommuniiies who have been dispos
sessed of their houses, win have been 
driven out from their houses, who have been 
assaulted, attacked and family members 
have been killed. One is the SMi refugees 
who are in camps since 1984 riots which 
kxik place in Delhi They are also complaon- 
ing al the time that tfiey have not been 
suitably rehabWtated or compensated. Itisa 
fact also, in my opinnn. Secondly, due to 
recent situation in Kashmir, a large number 
of Kashmiri Pandits from Kashmir who out of 
pank̂' more than anything else, because 
nobody has attacked them, have been 
coming away from Kashmir. There has been 
an exodus. A large number of them have 
gone to Jammu. But quite a good number 
have also come to DeM. They are here in 
various places. Then lliere are Puiq̂ Hindu 
refugees who because of the Punjab situ
ation in tfieir partk»lar areas feel tfiat it is 
totally unsafe for them to remain there. And 
they have come away-quite a kit of them. 
Tĥ are also fiving in various parts of Delhi 
wihtheirfamifies. wihlheirfriends. relatives 
and so on. Therefore, wliat I want to say is 
that there is enough ammunikxi here, po
tential ammunitnn ki DeM tor anybody who 
w»its to create trouble, who wants to stir up

a communal toeing and to attack this com- 
munty orthatconHnuniy. K is notdHicuRlo
CIO HI mo praBsfn Gnai||0a aunospnBra. n 
such a situation. I want to aak that when the 
noii. rioino MHiiaisr iiifiisoa saia m nis siaiB- 
rnenl that this dispute has been ingedng tor 
a ktng tong Ikne, many times these people 
wartedtoconstructthisboundafywal.Ev̂ 
time they had been toM tliat the matlar has 
to be saMed. the tide sul has to be decklad 
by a court of law and pending ttiat no such 
constnjction shouM be pfDoeeded with be
cause it wH in tfiat case be unauthoiisad and 
illegal, knpie of that, if people gatfier to- 
getfier armed with bricks and lattiies and al 
that and decide uniateraJy to start construct
ing that boundary wall, what couM H be bU 
an effort to spol tfie communal harmony ki 
this dty and to create conflnts whnh wM 
rouse communal passon?

I want to know what the Dellii Admmi- 
stration was domg. What were the Delhi 
Administration and tfie PoBoe dokig all this 
time when these thmgs were happenmg? I 
believe that one day before ttits incident, on 
tfie 16th of March, a number of Mustim 
inhabitants m the Hazrat Nizamuddn area 
had made an applfcatkm or a lepresentatnn 
to ttie police saying tfiat they ware getting 
evidence and reports wfrich suggest that 
or«e day later, on the next day. tliere is Htely 
to be a foreMe attempt at constructing this 
boundary wal. They warned tiie poice ear
lier tfiat some action shouM be taken in time. 
But nothnig was done.

I want to know from the Home Minister 
what wras tfie role of the Delhi Admnistratkin 
and the Pofice under the DeM Admnistra- 
tion in this whole alfw. Later on when they 
had appeared on tfie scene, wfwnttMScrowd 
came there, they were disappeared. Here it 
is said that they were disper̂ wHh the help 
of lattiies and so on. After that the other 
crowd also colected. It is very easy to rouse 
excitement on matters whch are connected 
with places of worship or grounds of burial 
and such kind of things. There tfie poNoe 
intervened and not only used lathis and 
teargas. but they had gone into the Sastf 
near Nizamuddki Daiga, entered from the
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other side and resorted to ftring also. Here it 
is said that they fired in the air. How could 
they fire m the air when people have been 
kitt̂? They may have been firing in the air, 
but they also very much fired at selected 
targets. Newspapers reported a visit by the 
Home Minister also to that area where he 
met several of these bereaved famittes and 
announced some compensation.

All the victims seem to be l>elonginQ to 
a minority community. I do not find a single 
name of anytxxiy else in the Press which 
suggests otherwise. I do not want that other 
persons should also be shot. But the tact of 
the matter is that the victims who have been 
killed in this polk:e firing, by the police, all 
bek>ng to the minorrty community. What does 
It mean'̂ It means that the police is playing 
the same kind of communal role and partisan 
role which they had played earlier in different 
riots which have taken place in this country. 
Everywhere riot VKtims have complained, 
whether it be in UP. Bihar. Madhya Pradesh 
or Rajasthan, that the polk:e always inter
vene at a certain stage not in order to restore 
peace or law and order but in order to skie 
with one who Is attacking the minority com
munity people and making the situatbn much 
T lOre worr>o. This is what has h;̂ened here 
in Nizamuddin also.

It says that the Lt. Governor of Delhi 
reached the spot. The Ltd. Governor of Delhi 
shoukf have reached this hon. House also to 
hear this debate. I want to know why he is not 
here. Half an hour ago I found him at the 
Airport, when we landed from Namibia, 
waiting to receive the Prime Minister and 
others. It is very good of him; he acknowl* 
edged his gesture. But he shouki be here 
also. He also tjefongs to a minority commu
nity and he shouki know very well the danger 
whk:h isthere in the situatk>n today ’'hen the 
slightest matter can be exploited and utilised 
by anti-social elements and people who are 
always trying to use violent methods against 
other communities.

A judcial enquiry has l>een announced.

So ido not want to anHcipale too many things 
regarding thedfltailsoif the facts. Butlfiefacl 
of the matter is» the dispiile arose over this 
unauthorises, ilegai attempt looonstruct the 
boundary waL Secondly it was known very 
k>ng before to ttie AdministrBtk>n and the 
poik:e authorities. Thirdly I charge the Ad
ministration and the pdkxt authorities for 
turning a blind eye to this obvious threat 
whch was devek>ping and refusing to take 
any timely measure. I do not know whether 
tĥ brought it to the notbe of the Home 
Ministry at that stage. N so» the Home Minis
ter shoukI inform us also as to what they 
weie doirig when they came to know of this 
kx>ming danger. Why no preventive timely 
steps and other proper protective measures 
were taken? Fourthly. Sir, I wouki liie to 
krK)w what was the action, the police took? 
Why was ft directed only towards a partknilar 
community and why they have shot down 
only the people of the minority community? 
Obvously. it means that they were sent 
there and they played a partkrular partisan 
role whk:h they have been regrettal̂ play
ing in many of the rbts whk:h have occurred 
in the last few months.

The judicial enquiry is all right, t>ut it is 
not enough to request the hon. Memt>ers to 
join in conveying deepest sympathies to the 
bereaved families. We all do that; we are aH 
angreed tiy what has happen̂. We do not 
want such thills to be repeated and particu
larly not so in this capital dty where the 
Parliament sits, where we meet every day, 
where we discuss so many things about 
communal disturbances and where the Home 
Minister is sitlir̂ and the Central Govern
ment is kx:ated. Why such things shouki be 
allowed to happen? This matter shouki be 
taken much more serk>usly than it has been 
done. Newspapers have saki that notxxiy 
has been anrested-ldo not knowwvhether it is 
correct-except memt>ers of the minority 
community against whom some cases have 
been registered. That is all that has been 
done.

So the judgement of the pofioe and the 
administratk>n seems to have been already 
taken by them earlier, without waiting for
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anything and they have to reply now why 
tĥ albwed this skuatkm Id develop 
criminai and irresponsiile way. Innocent lives 
have been bst and tension b bound lo 
develop and grow now in that area and other 
parts ci DeIN where ail sorts of rumours wM 
t>e spread. This is an attempt to see that the 
kmosphere of Delhi is also completê poi> 
soned and render suscepti)ie to an outbreak 
of violence at any time, on flimsy pretext

Sir, I am sorry, I was not able to collect 
more detailed facts, which will be collected 
and put before the judicial enquiry. But, I 
think the Home Minister shouki inform us 
frankly and in a forthright way without trying 
to gbss over any fact whk:h may be unpalat
able to some people. He shouki tell us frankly 
and boUly what has taken place and what 
theGovemment intends to do not only against 
these people but also against the laxity of the 
pobce and the Delhi Administratbn to see 
that such events do not recur again.

[Translation]

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir, Law and communaKsm are 
not the only factors whwh are responsible for 
the iricklent that took place at Nizamuddin on 
17th March. It is a fore warning to the Gov- 
emment and the Home Minister about the 
inckients that may take place in future.

Sir, this inckJent took place at the site 
whch we call the Dargah of Nizamuddin 
Quiia. It is a place where people t)ek>nging to 
all faiths pay their obeissance. It is a place 
whk:h gives peace to alt. Even that peaceful 
site was not spared by the polce bullets. The 
polce bullets hit the top of the mazar. The 
quanel started over a piece of larKi. In Delhi, 
it is difficult to deckle whether a partk̂ular 
piece of land is a crematk>n ground or a 
graveyard. But the present dispute did not 
erupt pver this point. The point is that the 
Government as well as the Delhi Administra- 
tbn had prbr informatk>n that there are to 
claimant over this land. One is the Arya 
Samaj and the other is Viswa Hindu Par* 
ishad. They were also aware that one more 
party, the Kabristan management commit̂

tee also stakes its daim on this land. Tlie 
committee had conveyed its approhenston 
to the Delhi police that something serious 
oouki take pî  at the site. Butitisasorfy 
state of affairs that the Delhi Administratkm 
as wei as the Delhi Polkse neither made the 
people understand the problem nor dkl tftey 
try to find out an amk̂ible sokJtkm. They 
couki have ̂ed the ekJerfy people bek>ng' 
ing to both the communities and tried to 
arrive at an agreement Instead, when tfie 
Arya Samâts met the polce, the polk» 
infonmed ttiem that they wouM not be al> 
bwed to hoki any meeting. Later some of the 
polce off icers and other senk>roffk:ers made 
a suggestbn that while they couki not be 
altowed to hoki a meeting or collect people at 
that site, they couki collect people for holding 
'Satsang*. Sir, while on the one harui. a 
secton bek>nging to minorities conveys its 
apprehenskm to polk:e that a quarrel coukJ 
t̂ e place at the site and atrocities couk) be 
committed on its members, on the otfier 
hand, the polbe permits others to hokf a 
meeting on the pretext of organising Satsang. 
What does it mean then? The other point is 
more important than this. In the morning, 
when some people assembled at the site, 
tensbn started buibing up and the Lt Gov* 
emor of Delhi also reached the spot. Even 
then the Delhi polce neither felt the need to 
impose section 144 nor to ̂al;e other pr9- 
cautbnary measures. When the situatbn 
went out of control, the polbe started firin|| in 
order to display their bokiness. In his state' 
ment, the hon*ble Minister stated that two 
people were killed in this incbent. But every- 
body krx>ws that at least 6 persons were 
killed there. Their numt)er coukf be 9. Some 
Congress (I) workers had visited the site at 
the bstance of our leader, Shri RâivGandhi, 
and according to their versbn, the number of 
people killed is 6. Apart from this, there are 
reports from people whose chibren and also 
eberly persons of some families were miss- 
ing after the trouble. It may be that they are 
afrab to come forward and bdge their 
complaints. The Delhi Polbe personnel are 
harass;ng people bebnging to a partbular 
community. They are corbucting searches 
in thev houses. These people are being 
prosecuted and tfireatened. Mr. Chairman,
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Sir. whenever a rkst takes place, people 
belofigmg to both the dashing patties are 
held equaRy responsiile. As a precautionary 
measure, the police should take inlo custody 
the prominent leaders of both the parties and 
they should also be asked to execute bonds. 
How is he proceeding with the case hokiing 
only one party responsMe? Now Delhi 
Administration is holding only one party 
responsible? It creates an apprehensk>n in 
our minds which cannot be ignored. It it so 
that the Government which is continuing in 
office with the support of some parties is 
lenient towards someone and doing in)ustk:e 
to others under pressure? R is common 
knowledge that the pofice started firing only 
when people tielonging to a particular com
munity reached the spot. People also say 
that no actk>n was taken against people of a 
particular sectkm even though stones were 
pelted from their side. The police resorted to 
finng only after that. I would not go into 
further details of this case and as has been 
just sakJ by Shri Gupta and I f uHy agree with 
him that a judidaf enquiry into tfie matter has 
already been completed and everything will 
come to light very soon. The question is as to 
how such a situation devek)ped. Despite the 
presence of the police, how the people be- 
longing to a particular party were able to 
reach there. It is in itself a testimoney to the 
fact that the Delhi Police has started working 
under the influence of a particular party. 
Gradually, the police is acting as a tool for a 
particular party. If such a state of affairs is 
created in the country how people k>elonging 
to other minorities would feel themselves 
secure. Hon’t)le Home Minister, Sir. I can 
appreciate your helplessness. There are 
many persons here who are not happy to see 
you as the Minister of Home Affairs. It is a 
matter of chance that the Janata Dal came to 
power at the Centre and the Natnnal Front 
Govemment holds the reigns of administra- 
tk>n in the country today. These chances are 
very common in democracy. I would like to 
say that you may or may not be given any 
credit for any achievement but you should be 
cautious arid vigilant, least your name is 
included in the list of those who encourage

ttie communal forces in the country. People 
have apprehenskm about H and the Nizamud- 
din incklent has further confinmed IL I. there
fore. urge the hon. Minister of Home Affairs 
to punish the personnel, whosoever they 
may t>e, of Delhi police and Delhi Administra- 
tk>n who are found responsi>le for this inci
dent and instil confktence in tfie mind oftfie 
people.

SHRI YUVRAJ (Katihar): Mr. Chair
man, Sir, all of us are distressed at the 
incklent that took place at Hazrat Nizamud- 
din. But what is the cause of this incident As 
per the statement of the hon. Minister, when 
the police and the Delhi Administratk>n had 
all prkx information, adequate steps sfiould 
have been taken. If adequate steps would 
have t>een taken, such a tragic incident 
would not have taken place and averted the 
incident.

I want to cite an example and want to tell 
you that the daily Hindustan has published 
the ptiotograph of the inckient of Nizamud- 
din. ki this newspaper, the scene of police 
high'handirtess has t)een vividly depicted 
when they resorted to firing, killed a person 
and dragged him just as a dead street dog is 
dragged. The dead was naked and being 
dragged mercilessly tiy 3 to 4 police person* 
nel. Everybody will feet hurt at the sight of 
this irKikient. VVhen firing takes place at any 
place, the police makes enquiries into the 
incident and a case is filed in the court of law. 
The police should have been very careful in 
handling the case, tuit they failed miserably 
in their duty.

Sir. what I want to say is that the grave
yard and the crematkxi ground are very 
ck>sely located. If the wall of the cremation 
ground was t>eing forcibly constructed and 
the police had advance informatbn about it 
on 14th. they could have imposed Section 
144 of the Cr. P.P. and averted the inckient. 
A meeting was also held at the residence of 
the Assistant Commissioner of polk:e on the 
night of 16th. Had there been adequate 
police force on the day of the incident, it 
could not have taken pl̂  at alt One thing 
is very dear that the Delhi Administration
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has totally failed m tNs ragard. Whan this 
inddant took place. 3 persons were killed 
including a 12 year olid boy, Mohammed 
Haneef. It is a disputed land. Iwanttoknow 
as to whom the land betongs and how the 
dispute is going to be resolved?

All people can sit together and settle this 
matterortheoourt can deckie it as to whether 
the land in questkMibebngings to graveyard 
or the crematkxi giound but what I want to 
say is that it is not the murder of a person 
betonging to a minority community but it is 
the murder of an Indian Citizen. In all three 
persons were killed in this incklent, it is 
something very sad and the attitude of the 
Polk» is also a matter of concem for us.

It is a good thing that a judkrtal inquiry 
has been ordered by the hon. Ltd. Governor 
but an impartial inquiry is equally important 
in this matter and it is possible only when the 
concerned polkse officers responsible for the 
incident are suspended first to clear the way 
for a successful and credft>le judk̂al enquiry 
into the inckJent. I wouM also like to say that 
it is not the issue pertaining to a partrcular 
community. In the first instance it appears to 
be in ordinary inckJent but such an inckient in 
Delhi, partbularly in Hazrat Nizamuddin area 
whk:h has its own signifcance for its renun> 
ciatk>n and sacrifces is really unfortunate. 
Such kicklents have occurred in the walled 
city area t>ut not in the Hazrat Nizamuddin 
area. If we favour one or the other commu
nity. that will not help us in restoring peace 
and communal harmony. I wouki not hesi
tate to say that it was definitely a faikire on 
the part oftheadministratbn. The hon. Home 
Minister had the infomiatbn about it 12 hours 
in advance and aQ the poUce personnel had 
been alerted. Had the Delhi PoNce been a bit 
more vigilant, the tragk: incklent whch oc
curred just three days after the Shabebarat 
Festival andfewdays t)ef6re the commence
ment of the month of Ramjan couM have 
been avokled. Such sporadk: incMents oc- 
curevery now and then in thecountry. There
fore, through you I wouki fike tooonvey tothe 
Government that peace kiving and vigilant 
people are also there amktet the communal 
elements, so the Government shouU also

make use of ttieir good off ces. This inckSent 
took place on the 17th and on. Textte Mkiis- 
terShriSharadYadav went thereon the 18th 
akMigwith Shri S.P. Yadav a Member of 
Parliament from Sambhal area in Uttar 
Pradesh. The Badaun Assodatton called a 
meeting in tfie Gali> Hal with a view to 
restore peace and normally but some people 
of partkailar community ¥Vho were very much 
âtated on the inckient dki not aHow them to 
hokl meetkig. Shri Sharad Yadav made an 
extensive tour of the area and tried to padfy 
the people. I wouki like to request that this 
serk>us matter shouM not tie discussed for a 
partknjiar poUtcal gain but only to avok) the 
recurrence of such incklents and for this very 
purpose we. aH shouM make our collective 
efforts. The newtrend isemergingthatsome 
of us favour one skie and some others favour 
the other. So king as we do not remain 
impartial we cannot see it with an impartial 
visk>n and communal harmony cannot be 
restored. With these words I wouM Uke to say 
through you that actk>n sfKXJkJ be taken 
against the poUce offk̂rs and dtfk»rs of 
Delhi Administratk>n wfio have been found 
to be responsitile for tNs highly tragk: inci
dent so that such inckient may not recur in 
future. With these words I wouM licetothank 
you.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker. Sir, I was expecting that 
our friends in the Congress party and some 
other friends wouM express their l>alanced 
viqm on the kickient kxit here and every
where they have repeated those age oki 
stories that it betongs to Htfidus or the polk» 
have colkjded with them. I woM lice to say 
here that it was not a communal riot. One or 
two Kabaris have been trykig to grab that 
land for the last two-three years and the 
offkrials of crematbn ground had \o6ĝ 
their complaint to this effect with the polce 
also. It was also saki that it was a Hkidu- 
Muslim riot on the disputed land cf the cre
mation ground and the graveyard but it was 
not so. Firstly I wouki lice to say that this land 
measuring 29.1 bigha has been aflotted to 
Arya Samej for crematk>n ground. If you 
want to prove that 50 years back it was a 
graveyard I wouki sav that 50 years ago, the
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land sites the present under the ownership 
the five star hotel. Delhi Public School and 
Lodi Hotel were also graveyards. I very well 
remember that this matter was raised in 
1967 and Shri F̂ ĥmddin Afi Ahmed had 
said that the entire area was graveyard. Shri 
Y.B. Chav an. the then Home Minister, asked 
the then Lt. Governor Shri L.K. Jha to trace 
hundred year old record. I sttf! remember the 
reply Shri L.K. Jha had given to him. He had 
said that people would say why only hundred 
year old record, vifhy not 500 year old record 
should be traced? Therefore, there has t>een 
a conflict not over 100 years or 40 years. 
Every one knows it and it ts also there in the 
polk:e record that it is a cremation ground. It 
is also saki that it is a graveyard. I wouki like 
to say that it is not a graveyard. I have 
brought photographs also and if you want, 
you can see them. In Hindu religk>n, dead 
tx>dies of infants are rK>t cremated but they 
are either immersed in the river or buried 
What I want to say is that graveyard is at a 
distar)ce of 300to 400 yards from this place. 
It is a shishu'samadhi and comes under the
29.1 bigha of land of the crematk>n ground. 
I also have a plan of this site and if you are 
interested you can see it. In 1981 -82 when 
constructk>n of a t>rkige was going on at this 
point, the boundary wall of the crematk>n 
ground was demolished by the Corporatbn 
on the condftk>n that it wouki be rebuilt by 
them later on. I have got a written document 
to that effect and if you ask me 1 can lay it 
here.

Two'three Kabaris have been trying to 
grab that land for the last one and a half year 
or two years. During the period 1956 to 58, 
dead bodies of the infants were used to be 
tHjried in this land which they claim to the 
land of the graveyard, but infect it is a Sh- 
ishU'Samadhi and not a graveyard.

lEfigfeftl

SHRI LOKANATH CHOADHARY 
(Jagatsinghpur): The arguments can be put 
befoie the court.

SHRI MAOAN LAL KHURANA: Please 
laten first I want to prove it

lEngUsh]

SHRI LOKANATH CHOADHARY: I 
have a point of order. Here, we are discusŝ 
tng a partk:ular point, i.e. an incident that had 
taken place there. The history of it can be 
placed before the Court.

[Translation]

SHRI MADAN LAL KHURANA: The 
matter will be decided by the court only but I 
am going to prove it that it was not a Hindu- 
Muslim conflict. It was saki that some people 
of minority community had t>een killed. Both 
the persons killed in the dash were citizens 
of Bangladesh. Whosoever has been killed 
in the clash, i feel sad about it.

AN HON. MEMBER: Is the citizen of 
Bangladesh not a human bening?... {Inter
ruptions)

SHRI AMARROYPRADHAN: Howcan 
they be the citizens of Bangladesh? They 
were Indians... {Interruptions)

SHRI MAOAN LAL KHURANA: Mr. 
Chairman, Sir, at the time of my birth, Paki
stan was not in ex\sX%x\CB.,.{lntenuptk)ns) 
What I want to say is that they are deliber
ately giving it a ook>ur of a Hindu-Muslim 
clash.

SHRI P R. KUMARAMANGALAM (Sa
lem): Who is doing that?

SHRI MADAN LAL KHURANA: Two- 
three Kabaries wanted to grab this land and 
were unauthorisedly occupying it ̂  the last 
2-3 years. They have given it a communal 
cobur. I am saying it with full sense of 
responsibility. Even earlier it was a grave 
yard, a burial ground for the dead infants and 
there was no dispute on this point What is 
the reason that a point of disjxite has sud
denly come only today. In factwhal I want to
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say is that ldndl)r don't cal t a oommunal 
issue. Excuse ma. evwrytiody knoim it that ft 
has baoome the pracHoe of the day that if 
somebody wantstooocupyapaiticular piece 
of land ■egally. he starts the construction of 
a temple or a Gurudwara or a Mosque on ft. 
ft is also an instance of that practice. But I 
would Hta to briî ft to your notice that there
3  mosc|uo acyHiiing inis piaoB wnof8 a 

number of unauthorised shops have been 
coming up during the last few months. I have 
got a photograph wfth me. you can see in ft 
thaft on one side of tlw mosque an unauthor
ised sfnpping complex is coming up txit no 
body has objected to ft. If tfte construction of 
an unauttnrised complex could not invfte 
communal disturtianoes then wtiy anytxxly 
could have otijection tiecause the interests 
of a junk dealer, twfto was grabbing illegally 
tfiat piece of land, dasfted. That is wfiy he 
had given it a communal colour.

SHRI IBRAHIM SULAIMAN SAIT: How 
the firing took place there? Why had you 
gone there wfth lathies in your hands on the 
17th?'

SHRI MAOAN LAL KHURANA: Who 
was constructing the wall there? It was only 
Ittat junk dealer wtw tiad brought bricks for 
the oonstruction...(/ntomfMibns)
I wouM Kke to say one thing more. I was toM 
there by the people-.-.CIrrtemfMibn̂
Shri Fiawat also stated here that I and Shrt 
Bajpai had gone there, ft is correct that w 
went there because we were toM by the 
off iciais ttiat a riot had txoken out in that area 
and we had to visft the place being the 
representatives elected from that area. All 
the newspapers reported thatlandMr.Bajpai 
had gone to is visft tfte place. When we went 
there, the people of Oiat area asked us as to 
why wo wore asiung them togo away without 
completing the construction of wal. We toW 
tfiem that ft was not in the interest of this 
country and they shouU not proceed wfth ft. 
However we promised them that we wouM 
get the woik completed later on but they 
shouW not carry ft on.

SMUMATISUBHASHMIAU OCanpur): 
You had said ttiatwaHwll be certainly bull

SHRIMAfMNLALKHlffiANA; Isaid 
ttiat a wall wfl be oonstnidad there because 
as pec the existing provisions of law a waV 
uplo 3 ft in tieight oouU tie constructed by 
anybody on his pkit of land. I wouU H(e to 
inform you that a parson can construct a 3 
feet hî wdl on his land under the provi
sions of the Delhi Munich Corporation Act 
Noliody can check fnm. I again repeal ft that 
anybody can raise a 3 feet wall to keep his 
land in his possession. But a shopping 
complex has been constructed near a 
mosque inspfte of 10notk»s served loltim to 
stop the construction. I am going to repeat ft 
that ft a wall is constructed by a man for his 
personal benefit I will certainly oppose ft as 
I have done in the case of a junk dealer but 
why shouU there be any resistance to tfie 
construction of a 3 feet wall around the 
cremation giourxl. Have we now degraded 
so ktwas not to aik>w the construction of a3 
feet high wafl around our cremation gnMirtd 
and we are fighting over this issue...

SHRI eRAHIM SULAIMAN SAIT: What 
wouM be the length c« that three feet watt?

SHRI MAOAN LAL KHURANA: The 
wall win be raised around our own plot of land 
measuring 29.1 tiighas... {MenuptkuKii But 
you are provoking tfiem for a bkwdshed as 
you have just stated. I wodd fike to ask 
wfietfwr we have degenerated ourselves to 
such an ffictent that we ate making the con- 
structkMi of a watt around the cremation 
ground an issue to serve our poKlcal 
Mids... (Irtferrtprjwî

SHRIMATISUBHASHINIALI: That is 
the level to which the poiftics has degener
ated in India.

SHRI P.a KUMARMANGALAM: That 
is what you have been doing. You are just 
trying to capture power...(lnramf]CiDn̂

SWU MAOAN LAL KHURANA: Whatl 
mean to say is Itiat constnjction d shops in 
the mosque oouM be a cause for quarrel. I 
was just stating that in the graVe 
yaid...(Mam|9lnnâ ft is what they cal ft. If 
ftwasagnwayard, why did they not raiseany 
obiectioiis In IMS regard 2 years, 10 years or
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20 years back. Why is only today that thay 
are raising this issue whan this junk daaler 
has ocMne there? (kOBrrvftion̂ Here ttiey 
have also made a meninn of the minortty 
communities. But as this matter is before an 
enquiiy commission whfeh is examining I, I 
wouM not hoM anybody responsMe a< the 
moment Hotvever I wouU i(e to know one 
tiling astowliat was the reason of that firing? 
There was no pressmen at the moment to 
report the facts. But wfien so many people 
were there it is quite certain that some one or 
the other might have caused provocation for 
firing. However when we and the police 
reached there were toW tfiat his lie was in 
danger. I am not supporting anyone but 
without knowing thefacts, they are repeating 
it time and again that B.J.P., Hindus and tfie 
f*ofice are involved in it and it ledto the point 
of communal riots. It b not correct. Please 
stop it for Gods sake but some people aie 
keen to incite the people for riots in Dehi by 
raising land disputes. I wouM like to say that 
even in this case sonie people wanted to 
grab land, tt is a common practice wtth the 
people of Delhi tliat whenever ttiey want to 
grain a partKular piece of land, tfiey organise 
functnns, Ramayana paths and other cere
monial functions on that land. They adopted 
similar strategy even in this case. It shouU 
be viewed from tliat angle. However judnial 
enquiiy is under way which wil arrive at 
some conchiskxts and expose the guBty. I 
woukJ Bte to make a request through this 
House that there should be no uncalled for 
indtement of leigkHisfeelingsofttie people. 
We should not indulge in such things.

With these words. I conclude.

SHFUH.K.LBHAGAT(EastOe»ii): Mr. 
Chainnan, Sir, just now a few points have 
lieen raised by our Hon*ble colleagiie Shri 
Madan Lai Khurana in a highly agitited 
mood. First of al Shri indirajil Gupta ex
pressed his views on it foNowed by a mem
ber o( Janata DaL I do not know tite name of 
tliat Hon'Me member. Then Shri Harisliii 
Staled that these were diffefmt verskxe as 
they appeared in ttie press. Later a number

of fads wem fumishad in the stalMnenI of 
Honliie Home Mnialer. I feel that ai these 
things have been stated in good apML One 
of our Hon'We lady members, wtio is silting 
here, had abo gone there. I myself went 
there with Shri Jai Prakash Agarwal. Shri 
Akbar and a mentber of Rajya Sabha. We al 
were there. But I have not been able to 
understand as to wtiy Shri Khurana was 80

i we go by the etatemertt o< Sfiri Khurana, ft 
runs counter to the statement of the Hon’ble 
Home MMsler that I was a dtaputed land. R 
has been a disputed place for a kmg time. 
They were asked not to oonstrud a wal on 
tliat land. AH these things have been stated 
in the statemert of the Hon'ble Home Minis
ter. We met a number of press reporters 
there. Most of tliem are no more tlie support
ers and workers of the Congress Party and 
now they are out to critkase the Congress. 
Some of the newspapers helped you to 
reach your present heights. But al of tfiem 
are speaking Ml a vok» to support al that tias 
tieen stated by Shri kidr̂ft Gupta. They are 
reporting whai a member of the Janata Dal 
has been saying. They have raported tfiat al 
these things were known to everybody. The 
issue was hanging fire. On the one skJe you 
have sakl that the efforts are being made to 
make I a Hindu-Muslim issue Ixjt none of 
them gave it a communal ootour. I wouM ask 
Mr. Khurana not to take it as he is Bee my 
younger brother. We hawe been fving to
gether here in DeM. tkiwever, ft is you who 
have tried to give it a oonmiunal ookxir and 
you atone...(Memfp(bn̂ While speaking ki 
your Constituency you had raised the issue 
tliat Hindus were not able to oonstrud a 3 
feet high wal around a crematnn ground 
and substantiated your statement wfth an 
aigumertf tliat municjpai lanrs pamyi the 
coistnjctianafa SfeethighwaHwftlioularqr 
prior permission. Mr. Khurana. you are new 
to this House and you shouU know that it is 
not the Municipal Corporatnn to speak l(e 
that I wouUlwtosaytttat unity and integrity 
of the countiy is above ai ooneUerattons 
such as the laws and ttw other tachnkatties. 
In the recent eiectnns minorities had also 
supported you. Had they not extended thek 
auppoityouwDiidnolhaMiebeenalBdadas
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the member of this House.

SHRi MADAN LAL KHURANA: Minori
ties are with us.

SHRf H.K.L. BHAGAT: Here in this 
House you have just mentioned that a wall 
and some shops have been constructed 
near a mosque. My dear, you have also 
produced a photograph to substantiate it. 
But It is not the only instance of its kind 
because lakhs unauthorised of houses and 
shops have come up in Delhi bebnging to all 
sections of the society be they Hindus, 
Muslims or Sikh near a Gurudwara or a 
temple or a mosque and it is a well known 
fact that all these things could be possible 
with the political patronage of all the political 
parties. Also all the political parties have put 
in their best efforts for the regularisation of 
unauthorised constructions on the ground of 
practical human considerations. Although 
outside the House it is you who try to take th£̂ 
entire credit of it. However, it is surprising 
that todAy you are talking about the un- 
authonsed construction of a wail and some 
shops near the mosque. It is not worthy of a 
responsible person like you, which I think 
you are, to say like that these were the 
peoplef rom Bangladesh who had been killed. 
A number of questions have been raised 
here by Shri Indrajit Gupta, Rawatji and by a 
Member of Janata Dal. The Hon*ble Home 
Minister has also made a statement giving 
facts. All these things are known to people as 
they have already appeared in the press. 
You should have tried to answer them but if 
one believes your version of things, all oth
ers are proved to be wrong. If it is so, are all 
others wrong except you? Is it only you who 
speaks nothing but the truth? However, I 
wouki llketotell the Hon.Ministerquiteclearly 
that I do not agree that police officers of Delhi 
are ineffk:ient. We are not in power today at 
the Centre, you are in power at the Centre 
with the support of your critk̂al supporter, h 
is not known as to what kind of support you 
are getting from your critbal supporter, though 
the criticism is more obvbus to us than their 
support. What I want to say is that. In the 
present situation, one has to see as to why 
the officers of the Delhi Poltee dki not act with

the oompassbn and wisdom, with whk)h 
they should have done? What is the reason 
behind it? Who are the persons from whom 
they afraid of? Who is trying to pressurise 
them? Is it not true that a large number of 
postings and transfers of officers connected 
with Delhi affairs are being made at the 
pleasure of Shri Madan Lai Khurana's Party 
(BJP). This has come in the newspapers 
also and neither you nor Shri Madan Lai 
Khurana has contradkned these reports. 
Those offteials who are in the BJP good 
books are being posted and those who are 
not. are being shunted out. The situation has 
come to such a pass-Ht has even appeared 
in the Press, you cannot deny it, nor you 
have contradicted it in D.D.A., which con* 
trols land in Delhi, that your endeavour is to 
appoint officials according to your fancy and 
not to allow to function other officials having 
an independent outlook.

Hon. Home Minister, I want to tell you 
(Interruptions) You can sp>eak, when your 
turn comes, please do not interrupt.

DR. BENGALI SINGH (Hathras); Were 
not the S.P. and other officials of East Delhi 
appointed at your instance? All the hooli
gans there are of your creation.

SHRI MADAN LAL KHURANA: Our 
complaint Is this, that all these off icials danced 
to your tune. These are the very officials who 
wanted to deploy Military in Delhi on the day
of Ho\\.,.(lnterruptions)

SHRI H.K.L. BHAGAT: How untrue is 
his assertion that these officials danced to 
our tune.

Are things that have come in the Press 
not true?

SHRI RANMANGAL PANDE (Deorla): 
I want a clarification from Shri H.K.L. Bhagat. 
Is Itthat he has accepted the statement of the 
Home Minister on the dispute or is it that he 
is forming an opinion on the basis of the 
complete statement of the Home Minister 
that he has accepted?
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SHRI H.K.L. BHAGAT: I do not mean 
the inference that you are drawing. Is it not 
true that the post of Vice-Chairman of DDA 
could not be filled up for a tong period due to 
their interference? It has come in the news
papers also. You decided to appoint an 
official and the 6.J.P. people opposed it and 
scuttled it. Neither they have contradicted it 
noryou have contradicted it. Thisistrue. lam 
not saying this but your Janata 
Dal..{Intenruptions). I am not saying this but 
your Janata Dal lexers have given a state
ment to this effect in the Press.

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
There is nothing like that.

SHRI H.K.L. BHAGAT: Your Janata 
Dai leaders have issued statements in the 
newspapers that officials in Delhi are work
ing under the pressure of BJP. I want to tell 
you that you are free to appoint whomsoever 
you like. You are free to appoint persons in 
whom you have faith, but give them self- 
confidence. If you want to rule, rule yourself. 
If you want to listen to what they say, listen to 
It, but at the moment, these people have 
completely demoralised the administrative 
machinery in D9\h\...{Interruptbns) You may 
please take your seat. I know that listening to 
the truth is not always a pleasant experi
ence. What I am saying is that, you have 
appointed the Chief Justice of Sikkim to 
conduct a judicial enquiry into the incident 
and the findings would come before us. 
There has never been communal clash in 
that area. I have also been in Delhi for the 
past 40 years and there has never been an 
altercation in the Mizamuddin area. It is for 
the first tme that a communal clash took 
place there and in his statement issued 
today, Shri Madan Lai khurana has tried to 
justify that clash and his denial is in fact his 
confession. They are interested in having 
the quarrel. Mr. Home Minister, you will have 
to accept the charges.

SHRIMATISUBHASHINIAU (Kanpur): 
Mr. Chairman, Sir, with reference to the 
ongoing discussion on the home Minister’s 
statement, I would like to tell you that on 17th

March, as soon as we came to know that a 
clash has taken place in Nizamuddin. I along 
with my party colleague Shri Dipen Ghosh, 
who is a Member of the Rajya Sabha, reached 
the spot. What is sorrowful Indeed is theiaot 
that the Home Minister’s statement has failed 
in presenting before us the truth and actual 
pk:ture of that day’s inckient. It has been 
stated before us that it was an altercatk>n 
over a disputed piece of land. I do not want 
to get into it, whether it is a MF that ifuslim 
graveyard or a Hindu Crematbn ground. 
But, it is clear that it is a disputed piece of 
land and had it not been so, it was not 
necessary on the part of some people to 
approach the Polk:e and the administration 
for perm ission to construct a wall. It has been 
proved beyond all doubt that it is a disputed 
piece of land. Some people were desirous of 
constructing a wall there. I do not want to 
say, whether it was just and fair on their part 
or not. However, what is clear is that what
ever has happened there, has created a 
dangerous situatran for the entire country.

How disputes are to be solved? If people, 
standing on the fk>or of this House, say that 
if there are clashes over disputed pieces of 
land, if there Is any disputed, if we are 
satisfied that it is our land, then no one can 
stop us from constructing a wall, we can 
forcibly construct a wall and no one can 
questk>n us, then the fire that has erupted in 
Nizamuddin would engulf Delhi and India in 
Its flames. The number of Wakf properties in 
Delhi is 169 and today, all the open land 
within the city limits, belong to the wakf board 
and Wakf Board only. Today, everyone wants 
to grab those lands. Today, those lands are 
worth crores of rupees and many people 
under some or the other guise, woukJ always 
try to grab those lands. The first questbn is, 
how to settle land disputes, whether it is in 
Delhi, U.P. or in Faizabad district, whether 
these disputes are to be settled through the 
law courts or by force. The Home Minister’s 
statement mentk>ns that some people, you 
may call them Arya Samajis, if you wish, 
th ough I do not consider them to be Arya 
Samajis, for may members of my family too 
are reputed Arya Samajis and Arya Samajis 
do not conduct *Sat$ang* the way these
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people did on 17th March. The policement 
toid them that they would not be allowed to 
construct a wall, but the same police told 
them that they would allow the Satsang to be 
conducted; what sort of police force has 
Delhi got? I accept that Shri H.K.L Bhagat 
has said so much on this matter, but the 
Delhi Police is working today on the basis of 
the training it received in 1984 from Shri 
H.K.L. Bhagat. Delhi police is a police force 
that not only instigates riots, but also gives a 
helping hand to the rioters. What actually 
happened is that, on 16th, the residents of 
that locality went to the Nizamuddin Police 
Station and handed over a written petition, 
stating that they are facing a dangerous 
situation, as some people would arrive, the 
next day with bncks and grit to forcibly con
struct a wall. They not only went to the 
Police, but they also approached the hon. 
Home Minister and told him that they were 
facing a dangerous situation. Hon’ble Home 
Minister, who is a very important personage 
of our country had also given an assurance 
to those people that they will remain safe, 
and he had instructed the police In the 
Police Station also, the instructions were 
received and a copy thereof had been handed 
over to them with the words that there was 
nothing to fear and nothing would happen to 
them, so they should go home. In spite of all 
that, in the morning of the 17th, people 
armed with lathies and iron bars gathered 
there In the name of a "Satsang”. Shri Khur- 
ana has stated very aptly that it has become 
the fashion of the day to grab the land in the 
name of religion. It is a fact. However, it 
should not be like that. In India, such people 
in order to grab a piece of land physically, 
first sought the permission for a "Satsang" in 
the name of '“religious discourse” on the 
17th, and later on actually came out armed 
with lathies and iron bars with the slogans of 
“Har-Har Mahadev” on their lips and tried to 
construct a wall on that particular land. An 
hon'ble Member of Janata Dal has stated 
that the police should have been present 
there. But the difficulty is that the police was 
present there, not in ones or twos; but in a 
very large number. But the police helped 
those very people against whom it was sent 
to act there. You please go there and see it 
yourself that the police had helped only

those people who were constructing a wall 
on that plot of land. I would like to prove it. 
When we reached there at 2 O'Clock, we 
ourselves saw the position of the wail. Until 
then the firing had already taken place and 
the people had been killed. In spite of it the 
people belonging to a particular community 
only were standing there, wielding lathies 
and iron bars, shouting slogans and doing 
their work without any obstruction. We asked 
the police as to what they were doing there. 
They replied that they were thinking of im
posing a curfew. Upto 2 o’ Clock, the position 
of the wall was that it was hardly 1 1/2 feet 
high and it had not reached the drain yet; but 
when we reached there at 5 o’ clock, you will 
be surprised to know, the wall had been 
constructed upto the drain within 3 hours 
under complete police protection. The police 
had got the wall constructed, upto drain. 
What kind of impartial administration is this? 
Not only this, even in the Statement it has 
been stated that the police had to resort to 
firing in self defence as the people had 
become infunated and it had come to a stage 
when there was every possibility of a clash 
between the people. On paper, it appears to 
be something justified but if our hon’ble 
Members happen to visit the site, they will 
find that in fact, it is a conflict for a disputed 
land which is located at place quite far pff 
from the actual place of firing, i.e. about 3 km. 
away from the place of this incident. Also the 
approach to the site road, is actually the 
mam road itself, where the cremation ground 
and the graveyard or the dargah, are lo
cated. If you go on this road, which leads to 
Nizamuddin, you will come to the “dargah" 
adjoining a well developed colony but you 
will have to cover a distance of 2 km. upto the 
fly over and then after taking a complete 
round, under the fly-over, you will have to 
take the main road again to reach the point 
where there is a “Gumbaz” and then you will 
have to take a right turn to finally enter the 
site of the “dargah*. So I was saying that 
though the place of the clashes was near the 
cremation ground but surprisingly the site of 
firing was near the ‘'dargah". After all, what 
was the rationale of it?

Why were the shots fired? It means that the 
polrce forcibly entired the residential part of
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the colony and it Is clear from the gunshot 
marks that the police fired after entering the 
bcality. On the rooftop of the first house on 
the road of their entry there was standing a 
12 year old boy named Hanif who fell victim 
to the police firing and a man named Sattar 
was also shot dead just in front of the gate of 
the Mosque of the Hajrat Nizamuddin Aulla. 
While he was yet enjured. he was dragged to 
death like a dog by the police. All this hap- 
pened there. But to say these words that the 
police opened fire only when there was a 
violent clash is just to misguide us. But why 
was there a clash and resistance because 
the police was doing just the opposite of 
what they were asked to do. The police 
should have stopped the construction of the 
wall. Instead they extended a helping hand 
fn its construction. The police should have 
arrested the persons, who were noting in the 
name of satsang, but the police gave them 
protection and arrested the people of the 
opposite party. Who are these people against 
whom cases have been filed in the court? 
Are they those very people who had come to 
grab — the land or those who had come to 
construct a wall. But no case has been filed 
against the later ones. Again those very 
people who opposed the construction of the 
wall, were put in the jail. I do not claim that 
they were the natives of Bangladesh or they 
were Indians. All these are Irrelevant things 
in the present context. But these were the 
local residents who had opposed the con
struction Hence the question is immaterial 
whether some one opposed it due to hts own 
vested interests or due to some other rea
son. Despite of the fact that the police and 
the administration had not given their per> 
missbn for the construction of this wall, it 
was constructed and extended in the pres> 
ence of the police and those, who were 
opposing the construction, were put behind 
the bars or fell victim to the police firing. If that 
is the way of providing justice—in the capital 
city of Delhi, you should remember that 
consequences will be the same as we have 
been facing since the 1984 riots. Even today 
issue is discussed under the Calling Atten> 
tion Motion. If the Delhi Police behaves in the

same manner as it had done in 1984 and 
tries to shieM the vested interests and rbters 
and kill those who oppose them, then there 
will be no end to h. The menace will also 
spread further and it will t>e prejudicial to the 
interests of the entire natk>n. So. I wouki like 
to request the hon. Minister of Home Affairs 
through you that all the police officers who 
are found guilty shouki be suspended to 
facilitate the work of investigatton and In 
case the permissbn for the construction of 
wall was not given, it should be got demol* 
Ished by the Govemment of India and the 
Delhi administration so that the people may 
be assured of justice in this country. With 
these words, I would taken thank you for 
giving me an opportunity to speak.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, what had hap
pened there on the 1st. 2nd and 3rd of 
November in Delhi. Why a curfew was not 
clamped in the city when the people were on 
rampage and resorting to firing and causing 
the loss of life and property. Can Shri Bhagat 
give usthe account of the loss of human lives 
in those days? {Inten'uptions) Is it not ample 
proof of It that all those things had taken 
place at the instance of the then Govern
ment. (Interruptions)

MR. CHAIRMAN; Please take your 
seats. Shri Mohammad Shafl.

SHRI MOHAMMAD SHAFI (Srinagar): 
Hon. Chairman. Sir, the time we are con
suming today on discussbn on the Incidents 
whbh have taken place in the Hazrat Ni
zamuddin area, couki have well l>een util
ized for discussion on the Budget, but unfor
tunately today we have to spend these two 
hours on that fateful inckJent, whfch had 
taken place in the morning hours of the 17th 
March there. Shri Madan Lai Khurana has 
complained here as to why Shri Rawat has 
spoken aboutthe minorities only and why did 
he advocate only their cause. It would have 
been better, had Shri Rawat presented a 
balanced view. But I think that it is for the first 
time that Shri Madan Lai Khurana has gone 
In consultation with Shri Mufti Mohammad 
Sayeed or Shri Mufti has come out with his
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statement after consulting the B JP. I appre
ciate the statement of the Home Minister, 
which categoricatly states that they wanted 
to construct a wall and when a permission 
was not granted for it, they wanted to offer 
their prayers. I think that none of the religions 
permits killings and rampage in the name of 
religious worship. For the first time, the Home 
Minister's statement has gone against the 
B J.P. If suddenly there is any such incident 
and people are killed in the heat of the 
moment the high officials of Delhi Poltee can 
say that they didn’t expect any such thing 
and they were unaware of it, but regarding 
the incident of 16th March, the Delhi Admini
stration and the Home Minister were aware 
that something was going to happen there 
and the Nizamuddin police post helped them 
under a conspiracy. On the 16th of March. 
Mosque people went to see both the authori
ties i.e. the station officer of Nizamuddin 
area and the Home Minister. However I am 
surprised to see as to how the Home Minister 
is still holding the charge of his ministry even 
when he had the prior information about the 
incident and let it happen. It is surprising that 
although the Home Minister was aware of it, 
he did nothing to stop it. May be the B J.P. 
has helped him in becoming the Home Min
ister, but according to Quran Sharif, it is only 
God who can bestow respect on the individ
ual or deny him the same. Neither any other 
power nor the B.J.P. can do this miracle. 
Perhaps Shri Khurana Is not aware of the 
technicalities of the profession of an advo< 
cate but fortunately or unfortunately. I myself 
was once an advocate. He has stated that for 
the last two years the people from Bangla
desh have come to settle there and they 
have occupied the land. But probably he is 
not aware of it that a suit was filed in the court 
in 1971 regarding this land. This suit was not 
filed in a Pakistani or Bangladeshi court, but 
it was filed in a court here in Delhi only. On 
12th December, 1975, the court had given its 
decisbn in favour of the Wakf Board which 
was published in the year 1975 in the Delhi 
Gazette. The court in its decision had clearly 
stated that 18 bighas of land belonged to the 
wakf board and 7 bighas of it belonged to the 
cremation ground. Inspite of aP these things, 
that have come to their knowledge, those

people assembled there with trishul and 
lathies in their hands to create trouble. H is 
their statement, notours. This time the Press 
has also clearly mentbned the persons who 
are guilty and who have been found to be 
involved in it. I would like to submit that in 
1975, the Delhi Administration had already 
demarcated the land to indentify the bounda
ries of the said plot. The separate areas of 
the crematbn ground and the graveyard had 
been identified by them and not only this, o A 
a demarcatbn was also done in presence of 
the people from both the communities and 
an agreement was signed between them in 
the presence of a Hindu Patwari. Thus eve
rything was clearly decided and there was no 
dispute about it. But all these killings had 
been resorted to in order to create a dispute 
about it. Appointment of commissions will 
not do in this regard as they are frequently 
appointed. Will the hon. Home Minister be 
pleased to tell us whether he has got a 
factory where he can rekindle the spark of 
life in all these persons, who lost their lives? 
An amount of fifty thousand rupees cannot 
bring back life In the deceased. So, I would 
like to request Shri Madan Lai Khurana that 
if he does not want us to live a peaceful life, 
he should atieast let us rest in peace in the 
graveyard after our death. It is not a Hindu- 
Muslim issue. However it has been given 
that colour. A godown was there for the last 
12-15 years and there were shops and jhug- 
gies also. All these structures did not come 
up there overnight. The police was aware of 
it and it was only with their help that these 
people assembled there with trishuls, bam
boo sticks and iron rods in their hands. They 
had not come there to distribute sweets on a 
festive occasion, but they were a party to this 
episode. They had brought bricks and raised 
walls. They resorted to lathi charge and burst 
tear gas shells Otherwise, how was it pos
sible that they could be able to raise three 
feet high wail'̂ It was not possible without 
their help

Secondly, it nas been reported that the 
people belonging a particular community 
gathered there dulv a»'med with lathies, sticks 
and otner weapons and only then the activ
ists of the Vishwa Hindu Parishad, the Bajar-
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ang Dal and other people came there. To 
this, I would like to ask as to why the people 
belonging to only minority community were 
made the target of Polk:e bullets? Why did 
only Muslims suffer the casualty? What was 
the fault of that boy Haneef who became the 
victim of police bullet? In the concluding para 
of the statement of the Minister of Home 
Affairs, It has been said that it all happened 
out of provocation. What the boy, Haneef 
Mohammed had to do with provocation who 
was watching from the roof top'̂ Not only 
that, people were killed brutally. As Shrimati 
Subhashini Ali puts it, the people were 
dragged and beaten. Even today a number 
of persons are reported to be missing and 
their whereabouts are not known

There has been no communal riots 

between Hindu and Muslim in Calcutta for 

the last 20 years Why does such a not not 

take place there todayWhy does it not take 

place in Mysore or for that matter in South 

India'? Why do these riots take place in Delhi, 

Madhya Pradesh and areas adjacent to them 

only'? It IS because they want to overawe the 

minority community'? I would like to humbly 

submit that they will not be successful in their 

evil designs The incidents taking place in 

Kashmir are the the repercussion of the 

incidents that took place at Bhagalpur and 

other places. The Kashmir problem is the 

repercussion of victimis.ilion of minorities 

and the weaker sections at other places 

When you barrass them here, the people m 

Kâ'.hmir react as a result of which situation 

in Kashmir deteriorates I would, therefore, 

like to submit thĉt setting of a commission 

to go into the incident will not at all 

serve the purpose Mr Cnairman,Sir,please 

lot me know the law which permits 5000 

thousand persons to assemble at a place 

and bnng truck loads of materials to start 

construction of a wall and then asking for 

ludicia! probe in the matter

[English]

Mv humble submission would be to

•'(‘More status quo ante

[Translation]

Let the situatbn prevailing before 17th in
stant be restored so that the people bek>ng> 
ing to minority and weaker seclions could 
regain confidence that the people belonging 
to majority community wilt alk>w them to live 
in India with dignity and honour. Within these 
words, I express my thanks to you for provkJ- 
ing me an opportunity to speak.

[English]

SHRISONTOSH MOHAN DEV (Tripura 
West): Sir, it is a matter of deep regret that 
we haveto discuss today an incident, whether 
It IS communal or an event in connection with 
a particular dispute, that in the country’s 
capital we had an incident which has marred 
the prestige of the Police Administration In 
Delhi, the Central Government and which 
has also created an unhappy atmosphere 
among certain communities.

While discussing this subject, we have 
to see It from the point of certain situation that 
has arisen in the country in the last ten days. 
There was a communal not in Jamshedpur 
where the Chief Minister of Bihar visrted the 
area and said that there was a lapse on the 
part of the Police Administration. Subse
quently. in yesterday’s newspaper we saw 
the person who has been implicated is one of 
the office-bearers of the Vishwa Hindu Par- 
ishad

Yesterday in the Madhya Pradesh 
Assembly, the Chief Minister has to answer* 
in the House a Call Attention, and he said “I 
am unhappy to know that Police was in
ducted to counter communal disturbance 
there.’’ There also unfortunately the same 
organisation was involved. Here in Delhi 
rightly or wrongly. Arya Samaj and Vishwa 
Hindu Parishad were involved. Whether it is 
good or bad cause. I do not want to go into it. 
The fact remains that the office-bearers of 
Arya Samaj and Vishwa Hindu Parishad 
went into the office of some Delhi newspaper 
before going to the police saying that "We 
are going to construct wall on such and such 
date. Please come and visit the area.** Some
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politicians of Delhi requested Police to keep 
a watch so that those who are going to 
construct the wall, are not subjected to har
assment and they can do their work safely. I 
have also come from Bangladesh three or 
four generatkKis before. The hon. Member

Shri Madan Lai Khurana saki that killing 
of Bangladeshis by Police is not a crime.

[Translathn]

SHRI MADAN LAL KHURANA: I said 
that it was not a Hindu-Musiim riot. The 
‘Kabaries* who wanted to grab the land used 
Bangladeshis for this, as both of the persons 
who were killed are Bangladesh nationals. 
Those 'Kabanes* are responsible for this 
incident.

SHRI CHANDRA SHEKHAR (Balia). 
With regret I have to say that the remarks 
passed by Shri Khurana in his second sub
mission on this issue are as objectionable as 
in his first submission. Human being is a 
human being, no matter whether he is a 
Bangladeshi a Pakistani or an Indian. There 
could not be a more shameful act than this 
that he was not grieved at the death of 
persons simply because they belonged to 
Bangladesh. It is a disrespect to the dignity 
of the House that we made a statement in the 
House to the effect that a Bangladeshi was 
killed so ft is not objectk>nable. He should not 
have said so. It will be better if he withdraws 
his remark.

SHRI MADAN LAL KHURANA: I once 
again reiterate that whoever might have died. 
It IS very painful. It is the human being who 
died and it is not written on his blood whether 
he was a Hindu or Muslim.

[English]

SHRI SONTOSH MOHAN DEV: I do 
not want to go into this. I am grateful to Shri 
Chandra Shekhar who has taken up the 
cause and has rightly expressed the feeling 
of the House.

I am also thankful to Shri Khurana-Ji that the 
has subsequently amended his statement. I 
thank him for his good gesture. I think that he 
has not meant it and he will not mean it in 
future also.

The incklent that has happened in Delhi 
has cast a slur on the Delhi Polbe. Fortu* 
nately or unfortunately. I was also the Minis* 
ter of State for Home Affairs. I cannot share 
that blame on the Delhi Police. I would humbly 
request the hon. Home Minister not to try to 
protect any indivkiual officer. He has to see 
that the slur cast on the Delhi Polk:e is 
removed. Of course, judicial inquiry may be 
there. But administrative inquiry should be 
there to see If there is any actual fault on the 
part of any official or junior official. As per 
rules, drastic steps should be taken. I have 
the privilege of working with him. Home 
means business and things should be done 
in the right perspective. I hope today In this 
House he will say something positive on that 
issue so that the whole House would feel that 
some action has been taken in this regard to 
remove the aspersions cast on the Delhi 
Police that the Delhi Police is acting on 
behalf of certain political parties. That feeling 
should go away from the minds of the people. 
It is not denial of facts. I was myself looking 
after Delhi and I know about it. Many delega
tions came to me about this particular land 
and requested me to give them police help.
I strongly said: “Nothing can be given. It will 
be decided by the Court.” Today, unfortu
nately In the statement made by the hon. 
Home Minister I find that it has been agreed 
that as some individuals went to the police 
statbn and informed the police, the police 
told them not to do it and suggested certain 
things I hope the police hav no business 
have no business to suggest, to have some 
Sat Sang or some thing there. I also know 
about the incident that occurred some 3 kms 
from that particular place of dispute. It is 
most unfortunate. Ultimately, police proba
bly had to go there to quell the violence. 
Firing has been made. Shri Sulaiman Sait 
had shown me the photograph. On the top of 
the Darga there are bullet marks.

SHRI HARISH RAWAT: I have men
tioned It
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SHRI SONTOSH MOHAN DEV: Yes, 
you have also menibned it. Two people died 
in that Incident. It is most unfortunate. As far 
as the Railway accident is concerned, if a 
person is killed, his family is getting Rs. 2 
lakhs as compensation. But if a person is 
killed in police firing, his family is getting only 
Rs. 10,000/- It is not correct.

Sir, there is a tendency in this House 
that anything which comes from the BJP, the 
CPM or the RSP is accepted. The other day 
Prof. Madhu Dandavate was there. The 
tendency is that anything that comes from 
them is accepted. The Minister stands and 
agrees. But if we say something, it is not 
accepted. It is not fair. We are in the Oppo
sition. The Government pays something in 
Punjab. It pays something in Delhi. It pays 
something for the 1984 not victims. But it 
pays something little for the Police. That is 
not correct. There should be one stander 
scale by which it should judge the human life. 
Money cannot replace human life. But when 
the Government pays different rates at dif
ferent places, that is not fair. We have to take 
into account the Bhagalpur affair. The Mus
lims there did not vote for the Congress. 
They openly said that their value of life has 
been devalued in a different manner. They 
have the example of Punjab and Kashmir. 
Therefore, I appeal to the hon. Minister to do 
somethings in this respect, if not now but in 
future.

It is not a question of going into the 
details of the dispute. Of course, a judicial 
inquiry has been instituted, I hope justice will 
be done and the guilty will be punished. But 
the point I raise is this. I want to repeat it 
again. There Is a feeling ail over the country 
that this Government is relying and surviving 
on the help and support of certain political 
parties—the VHP, RSS and etc. I would 
request that a message should go to the 
police all over the country that a communal- 
ist is a communalist, a misch'ef monger is a 
mischief monger and a man who creates 
communal riot is a culprit and he has to be 
dealt with severely irrespective of his 'ism', 
irrespective of his ooiitical colour. Unless 
this message goes, things will not improve.

I wouk) like to say that we had to pay a very 
heavy penalty for the fault committed in 
Bhagalpur and Meerut.

Janata Dal has to pay a heavy penalty 
for that. By that, some party will come in 
power and they will hold the whole country to 
ransom. I would request the Home Minister 
to act in a manner so that feeling does not 
grow in the polrce. I do not want to mention 
the names of the police officers. I do not want 
to mentbn the names of other off k:ials. Things 
are not going well in Delhi. Bhagatji has said 
something emotionally. He was telling the 
truth. A feeling has been there-we may not 
be in the Government—whenever electbn is 
4here, we will come in power. Everybody has 
to learn to act. if he come to power whether 
it is the Home Minister or the Prime Minister 
or the police officer. Let them run the Delhi’s 
administration. People will give them the 
power. Let them not get the power in the 
manner they are trying to get. I thank you 
very much for giving me this opportunity.

[Translation]

SHRI IBRAHIM SULAIMAN SAIT 
(Manjeri): Mr. Chairman, Sir, with profound 
sonow and grief, I rise to participate in the 
discussion on Nizamuddin incident.

The incident that took place at Nizamud
din is not an ordinary one. As regard number 
of casualties, it is true that the Nizamuddin 
incident is not as severe as one which oc
curred at Bhagalpur in which people were 
massacred in large number, but the way 
communalism is raising its ugly head in 
Delhi, the capital of the country, is danger- 
ousforthe whole country. If this is not nipped 
in the bud, it will pose gravest danger for the 
country. My sister, Shrimati Subhashini All 
made many hon. member to swallow bitter 
pills with her free and fair submission based 
on facts which are not generally taken easily, 
but I am hopeful that her submission might 
have served the purpose of an eye-opener 
for many hon. members who will not see the 
matter in right perspective.

Khurana Saheb Is present here. He
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made a vary funny submission. He said that 
some Kabarfes were responsible for this 
incident. He has really concocted a very 
good story. He should be congratutated for 
thisl To this, I would like to recite a urdu 
couplet ''Jamane se dara diya, Jamna se 
fasad." Walls are being raised, hockey sticks 
and iathis are being brought, preparation for 
starting communal rbts are being made and 
polce is resorting to firing and despite all 
these, a funny story of Kabaries has been 
concocted. What a funny story has been 
concocted! Then it is sakJ that the matter is 
being politicised. These are not my words. It 
is they who say that the wall wilt be raised at 
any cost. We believe In harmonious rela
tions based on mutual trust and good will. 
We belive in finding a solution to evdry 
problem through mutual understanding. We 
do not want that riots should take place. We 
want that the Hindus and Muslims should 
live like brothers. We want the country to 
progress, We want harmonious relations. 
But what is happening here? They are say
ing that the wail will be raised at any cost. 
They are throwing a challenge before us to 
come forward for confrontation . I say that it 
IS wrong and there should no such thing. But 
what IS happening today? It is a very old 
matter. Preparations for constructing a wall 
were made in the past also. Previously 
whenever people gathered there to raise the 
wall, police inten/ened in the matter and 
stopped them from doing so. This time the 
police supported them in raising the wall. 
Why did police support them? They thought 
that they are the people who belong to a 
party which wieWs a lot of clout at the Centre. 
They have been elected to the House in 
large numbers and that is why they felt It wise 
to succumb to their pressure. A decision in 
this regard should be taken today. But one 
thing Is not clearto me. How do they say that 
It is a disputed piece of land? Is it because 
they are in power? Could anybody deny the 
fact that they are abie to do so only because 
the Muslims are not in power. It has been a 
wakf property for a long time. Out of 25 
bighas of land. 7 bighas of land was given for 
cremation ground under an agreement 
reached in 1955. As per the map of the land, 
there are a graveyards at both sides of the

land. Now what they do is that they are trying 
is encroach upon this part of land. It is 
nobody’s property. It is the property of the 
Corporatbn. The Corporation alk>tted this 
part for cremation ground. Not only that, this 
records of village Girdavari also show that 
this part is a graveyard and it is the judge* 
ment of 1975. The court judgement very 
clearly states that ...(fnten’upthns)

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman. Sir. I am on a 
point of order. The judicial process has al
ready started. Orders have already been 
issued to hold a judicial enquiry into the 
incident. As such there is no question of 
going Into the facts. I object to 
it..., (Interruptions)

SHRI IBRAHIM SULAIMAN SAIT: 
Khuranaji can say anything he likes. Every
body  can  say,  I am  saying
iacl...{Interruptions), It is the judgement of 
the Court. I quote

[English]

“Nothing herein shall prevent the Delhi 
Corporation from raising the boundary 
wall on the 4th side of the Shamshan 
Bhoomi:”

Provided that the t>oundary wall lies 
upon the land of Shamshan Bhoomi 
and does not encroach upon any por
tion of the land of tne aforesaid Qabris- 
tan as detailed above."

[Translation]

This Is the Qabnstan land and there should 
be no encroachment on it. If there is a 
cremation ground, a boundary walls could 
be drawn on the fourth side. Now they want 
to raise a wall and make encroachment on 
the Qabristan land. It is a very strange thing 
that the bullets of Delhi police pass through 
the bethles of Muslims only. Here we talk 
about harmony between Hindus and Mus
lims. But what happens is that when bullets 
come out of the rifles of Delhi Police, they 
come out in search of Muslims only. There
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are different scenes on different parts of this 
photograph. Who are engineering the riot 
here? Hera a 13 year old Muslim boy is 
standing who is struck by buNets. The bullets 
came to know that he is Muslim boy. In this 
photo, this is the Dargah of Nizamuddin 
Outia where gun shots are fired. There is the 
Ghaltt> Academy. In this photo, whch is the 
site where the riot took place? I came to 
know that a two kitometre tong waH is to be 
erected here. The polk̂ rushed to the site 
and resorted to indiscriminate firing. Here 
you see the Nizamuddin Oultas dargah on 
whk;h bullets have been showered. Bullet 
marks are seen here. Here.we also discuss 
that jhuggis' are set on fire. Who sets the 
jhuggies on fire? These people are diverting 
attention. Jhuggis are set afire ftith police 
protection. The fire brigade reaches there. 
What happens there. Fire in the Jhuggis was 
not extiriguished. Water is being supplied at 
the site where boundary wall is being con
structed. We should see whether it was 
justified or r>ot. Many things spoken here are 
not true. I do not say that the entire statement 
made by the Home Minister is wrong. It was 
said that police was besieged but who be 
sieged the polrce'̂ It is also not true that 
polk:e opened fire in self defence. Who were 
the people who engineered riot. k>rought 
lathis and hockey sticks and who were con
structing the wall? This photograph clearly 
shows that muslims were standing silently 
and the wall was t>eing constructed. What is 
there in it? Where are the batons? Nobody is 
seen taking steps to stop it. What is happen
ing here fire brigade vehk̂les are stand by 
and fire is l>eing \\(i..,{fnterruptions)... Noth
ing is being done to stop it.

AN HON. MEMBER: Photograph was 
also there.

SHRIIBFIAHIMSULAIMAN SAIT Press 
photographers reach the spot. It is not wrong. 
Photographs were not taken after setting on 
fire. These are all facts. Whatever happened 
there were excesses and atrocrttes of the 
police and there is no doubt that polk:e action 
was partial. It has been proved in the House

that Indian Polioe has become criminal and 
communalfrom their attHudetothe incNients 
that took place at different places, be it 
Bhagalpur, Bhiwandi. MoradabadorMeerut. 
everywhere same thing has happened. 
These aH things shouki be treated as fact 
because police has done this thing 
thme.{lntBmjptions)

The riot was engineered there. The 
Home Minister was informed about it. On the 
night of 16th March, some people went to the 
residence of Home Minister txit he was not 
available there. Then they met the Secretary 
who later talked to the Police. Then people 
went to the SHO and informed about the 
apprehension but no precaution was taken 
by the police despite the prior information. 
The incident occurred there despite the fact 
that Home Minister was informed about the 
apprehension, memorandum was given to 
the Secretary who talked to the polce on 
phone but even then no precautk>n was 
taken by the police. Muslims were fired upon. 
What is happening there now-people are 
being harassed, ouses are beir>g searched. 
Muslims are being arrested. First we were 
fired upon and i>eaten with batons and now 
our houses are t>eing searched and now we 
are being tilamed for the incident also. I do 
not know how long such thing will continue. 
Justice shouki be done to one and all. We 
are not against any one but justice should be 
done. The land bebngs to graveyard shouki 
remain with the graveyard and larni belor̂s 
to crematk>n ground sfK>uki remain with 
cremation ground. An agreement was 
reached upon under which 7 k>ighas of land 
betonging to graveyard was given to them. 
Maps and other records are available there. 
A copy of Gazette notifcatbn of Delhi is 
available here whk:h says that:

[Englbh]

"In the Delhi gazette dated September 
25,1975, the entries in respect of 
Muslim graveyard. Aliganj, on Page 
No. 38, Serial No:383 in Column No:6 
(Description of wakf properties) against 
the existing entries, the folk>wing shall 
be and shall be deemed always to
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Khasta No: 529. Area «18.
Bighas, Muslim graveyard 
(running viHage Afiganj, New Delhi)*

ITmnsfation]

The Gazette notification shows that 18 
tNghas of land belongs to graveyard and 7 
t>ighas of land was given for cremation 
ground. Justice should be done to one and 
all.

One more thing I would like to say is that 
impartial judicial enquiry is not possit>ie so 
bng as the police officers responsible for the 
incident are not suspended. The Police Offi
cers involved in it are S/Shri Ariya Rangna- 
dan. SurerKJer Singh Sanju, Amin Chander 
Rai. Jaldhari Lai Mina. So long as they all are 
not suspended, judicial enquiry will tie of no 
use. One officer has been transferred from 
there but that will not serve the purpose. If 
they will remain in office all powers will be in 
there hand and judicial enquiry cor>ducted 
under such circumstance will lack credibility. 
Therefore, their suspension is must.

I am thankful to you for giving me time to 
speak.

SHRIHUKUMDEO NARAYAN YADAV
(Sitamarhi): Mr. Chairman, Sir. it has be- 
come a regular feature for us to discuss 
Hindi-Muslim rk)ts and communalism in this 
House. It was discussed in Previous session 
also and now again it is being discussed. 
How k>ng the occurrance of such communal 
inckients will continue and how tong we will 
go on discussing such things? ShoukJ we not 
find any permanent solution to this problem?

Whenever I listen to the discussion on 
such matter in the House, I feel that we 
discuss it either as a Hindu or a Muslim. So 
bng as we do not discuss it as an Indian, 
raising ourselves from the narrow feelings of 
being a Hindu or a Muslim, we cannot find 
out solutbn to any prot>lem. Today death of 
a muslim causes more duress to the mus> 
lims and death of a Hindu causes more

distress to Hindus only. Today the society 
has gone down to the extent that the death of 
even a criminal is mourned more by his 
community tfian ttie death off a Saint of other 
community. The August House should pay 
attentbn towards such downfall of the hu
manity. Is it the question of Hindu or Muslim 
only? History taught in schools and colleges 
has poisoned our mind. In Indian History, 
rule ̂ Muslims.rule of Pathans, Mughal rule 
and British rule are taught to the students in 
bwer classes. Are they not the matters of 
native rule and foreign rule? Did 
Changezkhan not invaded Delhi? Did his 
sword chopped off the heads of Hindus only 
and not of the muslims? Whenever foreign 
musKms attacked India, the Indian muslims 
shed their t>lood to defend tfie boundaries of 
the country. Their sacrifices are not less than 
that of the Hindus. Will Bahadur Shah Zaf ar, 
Razia, Shershah arnJ Rahim be remem- 
k>ered only as muslims or wHI they be remem
bered as ancestors of both Hindus arKi 
Muslims? So bng as our viewpoint is not 
changed, we cannot find arty solutkm lo this 
problem.

Ourfather of the natbn MahatmaGandhi 
was shot dead by a Hindu t>ut his community 
was neither attacked nor boted. But when 
late Prime Minister Smt Indira Gandhi was 
shot dead by a mad Sidi, the entire Sikh 
community was boted and attacked. What 
does it mean? If a person bom in Hindu 
family coub kill the father of the natbn, 
Mahatma Garnihi and was treated only a 
mad person tnit if any Sikh or Muslim does 
the same, the entire commun̂ is defamed 
and called traitors. So bng as we do not 
change our attitude, we cannot save the 
country. Swami Dayanand Saraswati was 
given poison in the milk by a Hindu. The 
person who gave uncooked pork. ¥&adh 
caused the death of Lord Buddha, was also 
a Hindu, if any Hindu committed treachery, 
the no -Hindu of this country have sacrifices 
their everything to save the country. We 
have to char>ge our view point in this regard. 
So bng as we do not bok at our History as 
Indian and not being Hindu and Muslnn. we 
cannot bring about any change in the atti
tude of the people.
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Shri Bhagatji was talking about Delhi 
Police. In 1974-75 when we were put behind 
the bar for the sake of truth and justice and 
Shri Chandra Shekhar was carrying the flags 
of revolt against Congress, Turkman Gate 
incident took place in Delhi. Who gave order 
to Delhi Police for that? We have raised 
voice against it. On whose orders Delhi 
Police acted during the riots that took place 
after the assassination of Mrs. Indira Gandhi'̂ 
Delhi Police have been behaving as a do
mestic servant of certain leaders. 1 demand 
that all police officials right from a constable 
to the commissioner ranks should be sent 
out of Delhi and outside Police should be 
posted in Delhi, it will alone change their 
attitude.

They engineer riots in Bihar and then 
talk about the nation. I once again would like 
to say that if our politicians, leaders and 
administrators work honestly to uproot the 
menace of communalism, it cannot stay any 
longer in the country. Where does the men
ace of communalism germinate? It germi
nates in dirty pond of politics which feeds it, 
nurtures It and strengthens it and now it is 
destroying the fabric of the society .Today’s 
political ethos creates and nurtures commu
nalism. Mr. Chairman Sir, hon. Shri Rawat 
from the other side was telling hon. Shri Mufti 
that certain thing might be attributed to Shri 
Mufti. If a Muslim, Sikh, Harijan or a person 
from the backward class is appointed as 
Finance Minister or Home Minister it is said 
that a great favour has been done to that 
particular community. Shame to the people 
who say so! Is a Muslim, Harijan or a person 
belonging to a backward community not a 
citizen of this country'̂ Do the high-caste 
people alone have the right to form a Gov
ernment and rule the country'̂ Have we 
committed any cnme that we were born in a 
Muslim or a Adivasi or for that matter any 
other backward communities'̂ So when a 
Muslim is made Home Minister of the coun
try, it is said that a great favour has been 
done to the Muslim community. From where 
does such thinking originate? It seems that a 
Muslim or a Sikh or a Christian or a Harijan

or a Adivasi or a person bebnging to back
ward class can never be treated as first- 
class citizen in this country. Only those bom 
among high castes will  treated as first- 
class citizen and then it is sakt that he is a 
Hindu or a Muslim. So f wouki like to submit 
that even in Hindus, some sectbns are boked 
down upon by the other sectbns. So may I 
know in what way we are or for that matter 
Shri Ram Vilas Paswan is at fault? If a 
Muslim ever enters a Hindu temple, the 
whole incident is given a communal oobur. 
The Muslim is accused of having desecrated 
a Hindu place of worship. Similar accusa
tions would be hurled at Shri Ram Vilas 
Paswan or any other person belonging to a 
backward class if he enters a temple. The 
people who are really guilty are those who 
are communal in their outlook. It is they who 
were responsible for creation of Pakistan. 
They did not give due respect to Mohammad 
Ali Jinnah. These communal elements dis
played a disrespectful and intolerant attitude 
towards different communities. As a result 
people of one community began to distrust 
people belonging to another community and 
this led to the partition of the country. The 
need of the hour is to check the growth of 
such elements. Our Muslim brethren should 
never speak out of anger on provocation. As 
long as Muslims alone speak up for Muslims 
or Hindus alone speak up for Hindus, the fire 
of communalism sure to engulf the country. 
Only when a Muslim comes forward to sac
rifice his life for a Hindu or a Hindu sacrifices 
his life for a Muslim can we root out commu- 
nalism from this country. Liberals have a 
long history of fighting for this cause and 
even today there are many people who are 
doing the same. One of them who is present 
here is hon. Shri Chandrashekhar. He is the 
sole person to have spoken the truth regard
ing the Golden Temple Issue without caring 
about the Hindu communal elements. This is 
an example of a person who is prepared to 
sacrifice anything to speak the truth. I urge 
the hon. Home Minister to take actbn against 
anyone, even an eminent political leader, if 
he foments communal feelings among Hin
dus and Muslims. Collective fines and judi
cial proceedings shoub be initiated for the 
purpose of rooting out communalism.
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SHRIMATI SUBHASHtNI ALI: L«t us 
obey th« 'hukum' of hon. Shri Hukumdeoji.

[English]

MR. CHAIRMAN: Now, we have about 
five minutes more. Is it the wish of the House 
that the time d the sitting be extended? if so. 
for how long should we extend?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHfti ARIF 
MOHAMMAD KHAN): Sir, I would iil<e to 
make a submission for your consideration. I 
request that the time of the sitting of the 
House be extended so that we can continue 
the discussion on Railway Budget after the 
present discussion is ovw.(Interruptions)

MR. CHAIRMAN: No. not today. You 
can do it tomorrow.

SHRI ARIF MOHAMMAD KHAN: Sir, 
this has to be sent to the Rajya Sabha.

[Translation]

SHRI RAJMANGAL PANDE (Deoria): 
Please postpone the Pnvate Members’ Bill 
until next week.

[English]

SHRI ARIF MOHAMMAD KHAN: If the 
House agrees to postpone the Private 
Members’ Bill, then it will be all right.

MANY HON. MEMBERS: No, no.

MR. CHAIRMAN: That is not possible. 
Only after the private Member's Business is 
over, we can take it up. The House can sit 
late.

SHRI IBRAHIM SULAIMAN SAIT: Let 
the Minister reply now.

SHRI P.R.KUMARAMANGALAM (Sa
lem): Kindly extend the sitting of the House 
by an hour.

SHRI ARF MOHAMMAD KHAN; It has

to go to Rajya Sabha and then com* back to 
this House. Therefore, I request that the 
House may sit after the present discusson is 
hour.

MR. CHAIRMAN: Most of the Members 
wouki have left. They do not know whether 
we are going to take up the Railway Budget 
after this discussron.

The House can be informed tomorrow 
morning about sitting late after the private 
Memt>ers’ business for this purpose.

SHRI INDRAJIT GUPTA (Midnapore): 
Before the hon. Minister replies, we should 
not altow the discuss»n on the Railway 
Budget to interrupts the present discusston.

SHRI ARIF MOHAMMAD KHAN: I want 
the discussion on the Railway Budget to 
continue after this discussion only.

SHRI INDRAJIT GUPTA: But you can
not make a last-minute announcement like 
this, when many Memt>ers are not here.

SHRI ARIF MOHAMMAD KHAN: It is 
only for your conskJeratton.

SHRI VASANTSATHE: Let usconsMer 
it tomorrow.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker Sir, I request that we sit for a tonger 
duratton tomorrow because many of our 
speakers have left.

[English]

SHRI ARIF MOHAMMED KHAN: Those 
Members who are present, they can be 
allowed to speak.

MR. CHAIRMAN: Other Members may 
be Interested to listen to them also. Now 
many Members have gone. We will oonskier 
it tomonr>w.

it is going to be 7 O'ckjck. If the House 
agrees, we can sit up to 8 O'etock to coin-
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plela the discussion.

MANY HON. MEMBERS: Yes. yes.

MR. CHAIRMAN: We wiM sit up to 8 
O’clock. I would request tKe Member to be 
very brief and finish their speeches within 
five minutes only.

[TranslaOofi

SHRIJ.P.AGAHWAL(Chandni.Chowk): 
Mr. Speaker, Sir, just now a numt)er of 
issues have been raised in this House. This 
is not the first time that such an incident has 
taken place in Delhi. I am sad that all these 
incklents have been given a communal col
our but I particularly regret the statement 
made by the hon. Home Minster. The Gov
ernment itself is responsible for the state
ment that has t>een made k>ecause the state
ment does rK>t include the names of persons 
who have themselves claimed to have prbr 
informatk>n of the impending disturt>ances 
The names of persons who went to fight witf 
lathis have not been mentioned in the state
ment. The Govemment says that this was 
done by Arya Samajis. Does Arya Samaj 
exhort its followers to carry lathis and grab 
land? This is more in line with the activities of 
the R.S.S. and the BJ.P. rather than the 
Aiya Samajis. (Interruptions)

DR. SHAILENDRANATH SHRIVAS- 
TAVA (Patna): Don't level baseless allega- 
tions against the B.J.P. You have no proof of 
R.S.S. complicity in this matter. But I can 
show a document that proves the tnvolve> 
ment of the Arya Samsy. If you have any 
documents related to the activities of the 
R.S.S. or the B.J.P. they should be pre
sented 10 the House.

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir. it is wrong on his part to level 
aHegatkins against the B.J.P. without sup- 
portir>g evidence.

SHRI GUIJKB CHAND KATARIA 
(Udaipur): By accusing our party he is mis
leading the House that the R.S.S. is in
volved. Let him prove his allegation. What is

baseless is baseless.

SHRI J.P.AGARWAL: Mr. Chairman. 
Sir, I am sad to note that fcw the death of a 
Muslim the Arya Samsyis are being accused 
of shedding MkisKm titertd in order to grab 
land. This accusation has been made l>y 
none other than the people who daim them
selves to be the diampion of the Hindu 
cause. Wili it not tarnish the image of Hindus 
in the country? This has happened for the 
first time in Delhi. On earlier oocasnns too. 
there havebeen riots in Jama Masjid. When 
people came out of the Fatehpuri Mosque 
after offering their prayers there were riots 
and at that time, a BJP worker was caught 
red-handed.

DR. SHAILENDRA NATH SHRIVAS- 
TAVA (Patna): Mr. Chairman, Sir, if the hon. 
Memtier continues to level such baseless 
allegations against the BJP, I don’t think it 
would be possible for you to conduct the 
business of the House smoothly. If there are 
any  facts,  he  should  present 
Vhem...{lnt0mjptk>ns) If there are any docu
ments, they should be presented in the 
House.

SHRI J.P AGArtWAL; Those whose 
hands are soaked in blood shouM not cast 
aspersions on others.

SHRI GULAB CHAND KATARIA; If a 
BJP worker was caught, why did you release 
him? Your party was in power, at that time.

SHRI J.P. AGARWAL: Mr. Chairman, 
Sir. I want to say through you that how long 
would those people whom I have held re
sponsible for these riots be tolerated. The 
forces are fomenting similar disturt>ances. 
elsewhere in the country, as weN. Every day. 
a number of people are being killed in Punjab. 
iMit no bandh has ever been observed in 
Delhi, to express sympathy with the be- 
reavedfamilies. lalsohokithem responsble 
because they have never raised the vok» of 
those who have migrated to DelhifiomPur̂ 
and because no tandh' is Iwing organised 
to express sympathy with tlw bereaved 
families of those killed in Punjab. Now-a-
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days, they are tiying to espouse the cause of 
Kashmiri migrafits, but it is they themselves, 
who are to be blamed for the present crisis. 
They have been repeatedly demanding the 
abrogation of Article 370 of the Constitutbn 
and they aredellierately trying to createarift 
among the people of Kashmir. Alter creating 
aH this mess, they ask what is being done to 
alleviate the sufferings of those who have 
migrated from the Kashmir valley. I wam 
them to stop this fanaticism, as it wlH not 
serve any purpose. They should stop es
pousing the cause of Hindus, or else it would 
bring bad name to the community and their 
faces would be blackened. It should be our 
bounden duty to treat alt the minorities in this 
country like our brethren and instill in them a 
sense of security. If we can please a Muslim, 
by giving him 50 acres of land, there is no 
harm in that. In fact, we shobkJ give him that 
land immediately. What difference does it 
make if 2 or 4 acres are given away? Why 
should there be disputes over matters of 
land? There is no need for any bloodshed 
...{Interruptions)

DR. SHAILENDFIA NATH SHRIVAS- 
TAVA: We should not forget that the great 
battle of Mahabharata was fought for the 
smallest piece of land equal to the tip of a 
needle. Here, it it is a question of 25 bighas 
of \ax\6...(lnterrupitions)

SHRIHARISH RAWAT: Mr. Chairman, 
Sir, you must have observed what the hon. 
Member wants to say. He wants to remind us 
of the Mahabharata period, when an awful 
battle was fought, over the refusal to give a 
piece of land equal to the tip of a needle.

SHRI MADAN LAL KHUf̂NA: Sir. the 
hon. Member sakJ that this woukJ blacken 
the face of Hindus. Are these words Parlia- 

 ̂ mentary or unparliamentary? Please decide.

SHRI GULaB CHAND KATARIA: Mr. 
Chairman. Sir, I request you to expunge 
these words from the proceedings.

SHRI J.P. AGARWAL; Sir, everybody 
knows that Arya Sam̂s alongwith Bhara
tiya Janata Paity activists attacked thatplace.

Even the Imam ofJamaMasjid was dragged 
in this controversy and he saki that the 
CongressPartyisbehind the incklent. thought 
it is a fact that we had nothing to do with it. 
This is a conspiracy to tarnish the image of 
the Congress. I am also distressed over the 
sudden decisbn of granting Rs. 50 thousand 
to the Shahi Imam, for the renovatton of the 
Jama Masjkl ,.,{lntenrupiions). I wouki like 
that an enquiry be conducted into the whole 
incklent. Whatever the Imam had saki was 
saki with the purpose of creating rift among 
the masses and that is most unfortunate 
...{Intenrvptions)... I have not thought with 
me, any document, to substantiate my point. 
I have not sakl that, there used to be a Hindu 
Crematk>n ground there. I want to say some
thing. Kindly altow me to speak... {Interrupt 
tions). Ours is a secular country. All of us 
have to live together and freedom of expres- 
sk>n is a fundamental right. Do you want to 
prove it through the records, that a partk:ular 
person was buried there or a partknjiar child 
was k>uried there. I am not prepared to ac
cept it. This will mislead the House. Do not 
say such things, which may create discord 
among the people. Why no actton was taken 
by the Delhi Police, when it knew before
hand that such an inckient would occur. I 
would like the Delhi Po\ice to be held respon
sible for it. Delhi Police has a C.I.D. (Intelli
gence) wing under it. Could it not have 
informed that some people wouM be coming 
with the intentbn of starting a riot. What was 
the reason for not stopping them from reach
ing that spot? What stopped them from stop
ping the construction of the wall? If a wall has 
been constructed there, it should t>e demol
ished and status quo shouM be maintained. 
What actk>n has been taken against those 
leaders who tried to irx:ite the people? They 
were released since they bebnged to Arya 
Samaj but what about those B.J.P. leaders, 
who were instigating people there? Why dki 
they go only to the Hindus? Why did they rx>t 
go and meet the Muslims? Why did they not 
go to console the Muslims? They did not 
even go to express their sympathies with the 
family who test a twelve year tM boy. but 
they went there to help the Arya Samaps.

Mr. Chaimian, Sir. Indiacannot become
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strong with such dual policies. Bbod shed 
and creating a rift in the hearts of the people 
will not glorify the name of Hindus. By hold
ing aloft the banner of Hinduism, if they 
continue to play such mischief, they would 
only tarnish the image of Hindus, I hope, 
than in future, harsh steps would be taken to 
deal with such incidents.

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir. I had made a submission in 
the beginning itself that when a iudlcial 
enquiry has been ordered, it is not proper on 
the part of the hon.Members to go into the 
details of the incident. The matter is subju- 
dice and the facts could be presented before 
the court, at the time of the enquiry. Some 
hon. Members have tried to present some 
factually incorrect theories and they want to 
mislead the House. Hence, it has become 
necessary to present the real facts and put 
the record straight. Some hon. Members 
have tried to twist the facts. I would like to 
mention here that when some people tried to 
demolish on old wall forcibly and when ef
forts were made to dissuade them from 
doing so, a clash started. Stones and soda 
water bottles were used as missiles to injure 
people. This led to an altercation and when 
the police tried to mediate between the two 
sides, these people started assaulting the 
police. The police v/as then forced to take 
action. This was how the clash erupted'? But 
here an attempt has been made to twist the 
facts. This should not be done and the fac
tual position should be related.

Mr. Chairman, Sir, I would iiKe to draw 
your attention to the facts about the land, 
whk:h is being discussed here. It is in fact, a 
crematbn ground. I have documentary evi
dence to prove that the land adjoining the 
Link Road is in fact, a cremation ground. The 
details of this 29.1 bigha land is mentioned in 
the documents of mauza jamabandi of Tehsil 
and Distrk;t of Delhi. I have got certified 
photo copies of these documents with me. 
An effort is being made to say that it is just 7 
bighas of land instead of 29 bighas. I have 
documents to prove that this land is a Hindu

cremation ground. Not only this. Mr. Chair
man, Sir, I have also got with me records; on 
the basis of which, I can prove that this is a 
crematbn ground. The records of those 
children who were buried here in 
1956,1957,1958,1959 and 1960 are with me 
and on the basis of that I can say that the land 
was never a graveyard, which some people 
are trying to prove here by distorting facts. I 
have tried to present the factual position 
before you. Though. I did not want to go into 
these details but I was forced to do so when 
some hon. Members twisted and distorted 
the facts here.

[English]

SHRI P.R. KUMARAMANGALAM: I am 
on a point of order. If the hon. member is 
referring to shamshan ghat papers, if he 
going to lay them on the Table of the House? 
{Interruptbns)...

DR. LAXMINARAYAN PANDEYA: I can. 
I can lay them on the Table of the House.

MR. CHAIRMAN: I cannot allow.

(Translation]

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir. I would like to make one 
submission more, in this regard, the Arya 
Samaj had even written a letter to the Station 
House Officer. The letter inter alia said that 
some mischievous elements, particularly one 
Pyare living along the wall of the Link Road 
Cremation ground, threaten the empbyees 
of the Ghat and sometimes they even cause 
damage to their property. Trees, belonging 
to the Government, along the boundary walls 
have also been cut down by them. They 
have criminal background and they have 
broken the wire fencing which was put up by 
the Municipal Corporation around the area 
and they have also built a shed on the 
backside of the wall.

They are going to forcibly occupy the 
place. This is the photostat copy of the letter, 
which was given to the S.H.O. of Nizamud
din on 27.3.89. In that letter, it was stated that
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there were some anti-social elements, who 
had constructed unauthorised dwellings there 
and were working there as junk dealers. As 
no legal actton was taken, they went ahead 
with further encroachment of land. When the 
wall was constructed, they tried to demolishit 
and a quarrel ensued. It is clearly written in 
the “Danik Hindustan” of 18th March that 
initially the police was stoned and bottles 
were thrown on them, only then they took 
action. Therefore, we want that a proper 
enquiry should be carried out so that no one 
has any complaint about it No one is happy 
with the death of the persons, instead we 
condole their deaths and sympathise with 
their families What is regretful is that some 
people want to create disturbance It was 
said that the Janata Party Leaders had gone 
there but 1 was not mentioned what Imam 
Bukhari of Jama Masjid was doing there for 
five hours We want to maintain brother
hood. but some parties knowingly want to 
create disturbances When the proces'o of 
enquiry h'do already started, let these facts 
oe verifiea and till that time let the chapter be 
closed Thehon Home Minister’s statemeni 
IS full of facts We trust him that he tned to 
bring out all the facts In the end, I would like 
to submit that on the basis of the facts this 
issue should be solved peacefully and im
partially and the guilty should certainly be 
punished

SHRI MUNNAN KHAN (Balrampur). 
Many hon Members have put fonA/ard their 
views and suggestions in this House regard
ing the incident Some of our friends said that 
the |unk dealers had a hand in the construc
tion of the wall. This is totally wrong as there 
IS no truth in it. There is a big conspiracy 
behind it A number of atrocities have been 
committed. This is a simple case of murder 
The people have been murdered. Those 
who were present in their house were killed 
and bullets were fired at those whose houses 
were situated quite far off from the place of 
incident I would like to submit to the hon. 
Minister of Home Affairs through you that a 
case of murder under section 302 shouki 
registered against those persons who or
dered the finng. A report should be lodged 
under sections 201 and 302 in respect of

those poor persons who are still mî sing. 
This issue which has been discussed here 
for two hours, is a simple case of murdfir and 
nothing else. The hon. Minister should re 
sign from his post today itself, if he it i 
to get a case registered under section*̂ ?01 
and 302.

SHRI MOHAMMAD HASSAN COM 
MANDER (Ladakh): Mr Speaker. Sir I 
express my deep sorrow and regret on the 
incident of Nizamudd»n It is rfigreifvJ that 
innocent persons have been killed there 
Why they have been killed*̂ Because there 
was a conspiracy behind it Why was there a 
conspiracy'̂ Because a day before the 17th 
of March, that is, on 16th of March, a report 
was lodged by the people of that area in the 
police station that within a day or two, a wall 
IS going to be constructed there. Why proper 
police arrangement was not made, when it 
was known in advance that trouble may 
ensue at the time of construr tion of the wall 
The people, coming to construct the wall 
were not carrying bricks and building mate 
nal, but were carrying lathis and tridents 
(trishuls). Why were those arms needed 
there'̂ A preplanned conspiracy was behind 
It When the police officers knew in advance 
that there will be not, why arrangement were 
not made to stop it'̂ The site on which wail 
was being constructed, was two kilometres 
away. Then, why the people going to the 
mosque or Dargah were shot at. The jhuggis 
located two kilometres away from the place 
where the wall was being constructed, were 
burnt down. These jhuggis were burnt down 
to distract the attention of the Police. A fire- 
brigade came to put out that fire, but those 
people stopped that fire-brigade with the 
help of police and for three hours, that water 
was used in the construction of the wall

Sir, I am an Indian. The death of a 
Muslim or of a Hindu, is the death of an 
Indian. We should not say why a Hindu died 
or a Muslim died. Wherever there are rk>ts 
whether in Kashmir, in Bhagalpur or in any 
other place such incklents should be con
demned by all of us and it shouW be ensured 
that such incidents do not recur in future. 
One of my friends said that generally people
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family, has been connected with Arya Samaj
for a very long time and I am aware that one
of the strongest points that has been con-
nected with the Arya Samaj movement has
been its highly committed humane culture-
was not one which was planned not for the
purpose of putting up a wall but rather to
teach 'a community' a lesson. If one sees the
place, one would notice where the wall IS

being put up and where the basti is. Not only
is there a distance between them, there is
also a nullah in between. It is not possible for
the police to even jump across. They had to
go around. Instead of firing taking place to
disperse the mosb which had collected with
latbis from morning at 7.15 p.m. , as per the
Minister's statement, the firing is taking place
where the peopJe reside on the other side of
the nullah. Not only that, is it possible that the
police did not know that the Satsang which
is to take place is nothing but a cover up? It
is very obvious from the Minister's statement
ito:(~1ftt.a ;! is a pure collusion between the
pence officials and that group of people
which jeclded to use the State support and
build this wall, which they could not build for
so many years. There is a dispute. Whether
it is a fair dispute, wrong dispute, good
dispute, wfletler the land was rightly owned,
whether it 'Nas 29.1 big has or 7.1. big has or
5 biqhas or 21 big has, Ido not think that is the
issue before the House. The issue is that a
very unfortunate incident has taken place
which really, I would like to state, is an
attempt by El section of people to: (a) teach a
community a lesson: and (b) use religion as
a cover snd religious sentiments as an arm
to do what they can no! do in the normal
process of law. If in every property dispute,
as the hall. Member Subhashini Ali has said,
we are going to resort to State machinery
and the police to grab land, then there is no
more law and order inthis nation. Sir, criti-
cism has oeen thrown from that side on us
about the past incidents. It is rather unfortu-
nate that some Members while speaking in
this He USG spoke that these were those
officials trained in 1984. Well, if these were
those o.ficials trained in 1984, then it is the
same police officials, I am sure, at times
eariim ,,','h,)1 similar attempts were made,
dispersed rt,,} mobs and auelled such com-
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of minority community are killed in such
incidents. Why are they always the target of
the police bullets? I would like to submit that
if we want to save this country, we should sit
together and decide the place where exactly
a temple or a mosque is needed. We should
solve the problem through mutual talks.

[English)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): I rise to speak on this short duration
discussion with regard to the unfortunate
incident of 17th March, 1990 which took
place in Delhi near Nizamuddin.

I speak with a heavy heart because for
the first time, I think, we have started hearing
in this House that there are various types of
Indians. We can see communal overtones
taking over the mood of the House. This is
most unfortunate.

SHRI ARIF MOHAMMAD KHAN: Who
is responsible?

SHRI P.R. KUMARAMANGALAM:Who
is responsible is a very deep question but it
is coming in. Unless all of us get together and
decide to put an end to it, there is going to be
a very serious situation. What is unfortunate
is that the suo moto statement of the Minister
is couched in such language and in such
format-I have deep respect for the Home
Minister, Mufti Moharrmad Sahib: he is
known to me for years-that either he thinks
that this House will swallow all that is said or
he thinks that this House does not under-
stand that the incidents of the 14th, 16th and
17th, at the hands of police, are nothing but
collusion on the part of the police with those
groups which wanted to put up a wall, taking
advantage of the fact that today it is possible
to get the support of the State machinery to
violate not only the laws but also the peace
that is prevalent in that area. One thing is
very clear. It is impossible that on 14th of
March, the action of the so-called AryaSamaj·
I am sorry to use the word 'so-called' be-
cause my family, just like Subhashini Ali's
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munal forces taking the upper hand. So, Sir, 
tfie situation is not only In  but also 
almost all over the country, we are finding 
that the State Government empfoyees, 
Central Government empioyees, law and 
order authorities, are being divided unfortu
nately on religious and communal lines, caste 
lines. Sir, it is rather a serious situation. It is 
not a situation where one is just talking for 
the sake of talking, I fee sorry that the state
ment is snow-oalled. ft is not even willing to 
really criticise the break-~down of law and 
order in the machinery. Sir, if the 'Dargah’ 
can have bullets in it and a man can die in 
front of the ‘Dargah’ and a child standing in 
the second storey can be shot down and the 
excuse is to disperse the mob that was 
beating the two policemen and then the 
Home Minister of this country is going to 
accept that and put it in a statement before 
this House, what as happened in this coun
try? Sir, not only that There is a talk of 
Bangladeshi. Can I go one step further? All 
‘Aryans’ are not Indians it is the Dravidians 
who are Indians. Suppose Isay that, how will 
it sound"? It IS going to ̂he other extreme A 
per̂'on might have been in Bangladesh at
o V' tie, might have bren in Pakistan at one

*• ’•nncehehassettleoinindia.heisan 
.  irrespective of his community, Irre-

• c’>ve of his reWg'ion...(Int̂rruptbns)

[Translation]

SHRI MADAN LAL KHURANA: Then 
you would bnng people from China and 
Pakistan here ..{interruptions).

SHRIP.R KUMARAMANGALAM: First 
you try to understand the English. There is a 
word "settled", understand its meaning

[EnglisOl

Sir, unfortunately, this is the problem 
There is a lack of understanding of the real 
situation. You can paint anybody with any 
name, but once he has settled and become 
a citizcn of India, he is an Indian, he does not 
belong to any other country. Khuranaji is as 
much an Indian as any other person who has 
come from another country and settled down

and become a citizen of this country. I woutol 
like to end only by saying thts ...{interrup
tions)

[Transiation]

DR. SHAILENDRANATH SHRIVAS- 
TAVA; Mr. Chairman, Sir, this means that 
any foreigner whether Bangladeshi or any 
other can settle anywhere in Indiji and can 
become an Indian citizen. He is saying this 
thing in the House and that too in front of the 
hon Home Minister... (Interruptions)

[English]

SHRIP.R.KUMARAMANGALAM: Ithink 
the hon. Member̂ain does not understand 
English. If he w#nts, I well tell him in Hindi 
Here what is happening is that without hear
ing the translation of my speach in Hindi, 
they are presuming their own rx̂ental trans
lation. Mr. Chairman, Sir, I would seek your, 
indulgence in this. I am not making any 
controversy. They are unfortunately intrud
ing jinto my speech I would only like to say 
that certain document belonging to officia 
agencyies including the 'samshanghaf reg 
isters, I understand, were being referred to in 
this House. I wonder how they came into the 
possession of the Member. It shows that it is 
not only the Police but it is also the authori
ties and the officials of the NDMC who are 
involved in this whole exercise. Jt is very 
interesting to know how this is functioning. I 
would request the hon. Minister to took into 
it in depth. There is a sinister plan to bring a 
communal war in this nation. ,

I request the Minister to take immediate 
steps to put a full stop to the dangerous 
communal plan of one of his crutches.  '

DR. VENKATESH KABDE (Nanded): 
Sir, I think you for giving me an opportunity to 
speak in the debate.

It IS easy to be wiser after tne events. 
This is •'ather a serious matter which has 
come up for discussion before the House 
There are several thoughts that criss-cross 
one's mind. However, I would like to make a
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bad observation that as human beipgci 
and people belonging to different political 
})' rties we cannot come out of our prejudices 
1̂‘d convictions regarding what is right and 
w iat is wrong. S*r, I need hardly state before 
this august House that it behoves upon us as 
custodians of democracy and secularism 
th;̂t we have to rise above partisan consid̂ 
r̂ations and rationalise our thinking on such 
occasions. I neither have the authority nor 
the desire to apportbn blame to one skJe or 
the other, but just would like to ponder over 
a few points and would like to share them 
with the hon. Member of the House. It is well- 
Knownthat the situation was smouldering for 
some time and the trouble was expected at 
7 00 a.m. and was known to the police au
thorities. It is a sad conclusion that the law 
and order authorities could not take proper 
precautions in this city of Delhi and avert the 
d')mage caused to the humanity.

Sir, may I suggest that in all such fla
grant situations there should be a hot line 
between the highest authorities at political 
and administrative levels and quick action 
should be taken. I am aware that all said and 
done this will not prevent recurrence of such 
incidents because I believe ultimately it is the 
conscience of the society which is the real 
protector of the society.

Finally before I conclude, I would sug
gest that the fate of the society depends on 
some strong social minded persons whose 
wisdom and authority it beyond question, 
and these are the people who should be 
organised and pressed into action to work 
with law and order authority in such situ
ations. What is true for such occasions is 
also true for religious or victory processions 
of the political parties which are indeed dor̂ 
mant volcanoes of communal tensions.

SHRIVASANT SATHE (Wardha): Sir. I 
did not earlier want to intervene in this de
bate, but I feel after hearing all the discus
sions that a very serious trend is emerging 
and I want the Hon. Home Minister to take 
note of this. This is something really very

serious that is emerging in this country and 
unless all those who lo <̂ur Motherland, all 
those who feel that India must stana ̂iKi stay 
united irrespective or reitgion, cr<»wJ, caste 
or any other differences and rise above 
politk̂al party labels i o.m afraki this trend 
that you see, the symbol of which—as 
Subhasiniji pointed out earlier, this is a 
symbol, this is not a small piece of wall at one 
place. This is a symbol of what Is happening 
in a big way in other places because some 
people in this country saw that they coukt 
nse on a wave of fundamentalism and come 
to power suddenly in a big way on the wave 
of such furKlamentalism. I would like to ask 
the House,,,{Inten̂upibns), You take things 
seriously. You don’t understand the sertous- 
ness of the matter. Don’t interrupts like this. 
You understand the gravity of the situatkjn. 
It is alright politically you may feel that this is 
a good thing and strike while the iron is not of 
fundamentalism to come to power in India as 
a party in this country believing in one relig
ion. This ambition may fair for you, but con* 
skier the portent and the gravity for our 
nation. If such a trend devebps today for 
politbal opportunism, then that is where all 
progressive minded people must think seri
ously. It is alright you may have permuta
tions and combinations of power; you may 
want to support, but this is not going to help 
the litnibility of our country....(Inferrupf/ôs)

[Translation]

Think about the couniry, everybody 
however as to what is in your mind today.

[Eng/Jsh]

I am warning this House and through you this 
nation about it. We must know where we are 
going. My good friend Chadrasekharji is 
here and if this trend continues in this coun
try, we will have a total disaster coming to 
this nations in the form of religious funda
mentalism ana fanaticism. This is what I 
want to warn. This incklent in Nizamuddin is 
only a symbol. Today, you are taking this 
grave land issue; yesterday is was the issue 
of some five Hundred thousand or six hundred 
thousand years old Masjid. Can a five
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hundred years old Mosque be destroyed for 
a five thousand years old temple of senti
mental attachment? If this is to continue, it 
can dxtet ta tc thousand of places in this land, 
to Mathura, Banaras etc., and where will It 
stop? Now, in Delhi if you start this.

[Translation]

Shri Khurana, think over this matter 
seriously. Yout dream of 'Hindu Rashtra' 
may be good idealisticaily. but if this commu> 
nai violence continues, then what will hap
pen? I would like to tell you that the edUlc© of 
this country rests on humanitarian values. 
Our culture is the culture of humanity. I would 
like to warn that If they ignore this aspect and 
If they dip it in the colour of fundamentalism, 
it will pose a grave danger for the country. 
We should seriously consider this issue. I 
would urge the hon. Home Minister to pay 
attention in this regard.

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Chairman, Sir, I have per force to partici
pate in this discussion with a heavy heart. I 
did not want that such question should come 
before us. But the reality of life is that we 
cannot lose sight of these things. The warn
ing given by my friend, Shri Sathe is the 
warning of time and our future will become 
dark, if we do not pay need to It In time. This 
is my view. I will not point towards any person 
or any group, but would like to say that the 
civilization and culture of our country is thou
sands of years old and we have seen many 
changes in the course of history. We have 
passed through many ups and downs politic 
caliy, but the chain of our civilization and 
culture remained unbroken. In history, many 
rulers came and went, but we maintained our 
amity. I do not claim to be the custodian of old 
culture, but those who do must read the 
following inscription on the door of the House:

"Agar Nigah paroveti ganana 
laghuchetsam.
Udarcharitanam tu vasudhaiv kutum- 
bakam.”

Thousands of years ago, authors of our 
scriptures directed i .nat the whole world is

like a family. But we are fighting over just one 
yard of land bebnging to the crematbn 
grourwJ or graveyard. We feel hurt when we 
witness such a scene in this House. I would 
like to appeal to the House through you. that 
if we fail to kJentify this danger In time, 
nobody knows what will happen to this coun
try. Many of my friends, who are praising me 
now. had criticized me when I saki that 
sending army inside the Golden Temple was 
an unfortunate event. I had not spoken this 
with a view to making any politrcaf gains, in 
my opinion, if one tries to break the tradi
tions, history will never for give him. We 
should not break the traditbns ruthlessly. 
Mr. Chairman, Sir, I would like to submit 
through you, to the hon. Home Minister that 
whenever the people belonging to minorities 
put forward their demands-no matter in which 
part of the world they are-they get agitated 
due to the feelings of distrust, misery and 
pain. 1 would specially like to tell my col* 
league Shri Khurana that the people bebng
ing to minorities are everywhere in this world, 
whether it is because of language or be
cause of religion. If we go by their bitterness,
I am afraid we would arrive at wronglX)litical 
conclusions. We should try to understand 
thdir feelings and if they have some appre
hensions or If they feel that they are not 
getting justice, we must try to remove this 
feellng-be It the present Government or the 
previous Government. I would like to request 
the hon.Home Minister that it is not a simple 
law and order problem but people’s senti
ments are involved. This fact cannot be 
denied that the sentiments of the people 
belonging to minorities In this country have 
been hurt. We should try to remove this 
feeling of fear from their minds, otherwise it 
will lead them to desperation and this des
peration on their part can put this country on 
the hearth of fire and destruction. Many hon. 
Members irrespective of their party affili
ations, asserted that they would be able to 
solve the Punjab problem through strong 
measures but we could not teach a lesson to 
one and a half crore Sikhs in all tĥse years. 
My friend Shri Kumaramangalam said that 
we were trying to teach a lesson to the 
members of another community. Let them 
learn the lesson in due course. I would like to
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policy of 'Might is right' is adopted to solve
the problem? The proper method is to reform
our law and order machinery' It there a
remedy to the poison offundamentalism that
has spread from village to village and vitiated
the minds of the people? Why we could not
bring the situation under control in Bhagalpur
and Meerut even in three months' time?
Merely the reformation of the law and order
machinery will not be sufficient. What is
needed most is that the people should be
inspired to stand together in the times of
crisis. Otherwise, we will have to face lots of
problems. Even then, I woulrllike to say that
if we want our nation to progress and pros-
per, then no further divisions of our mother-
land in the name of religion should be al-
lowed at any cost. There is no doubt that the
statement which I made in the House is
based on the reports and information and
facts that I have received. I have tried to
relate the factual position. I have added
nothing to it. It is true that this dispute has
been going on for the last many months and
years. It is also a fact that the matter was
taken up with the Arya Samaj in the pres-
ence of police officers a number of times and
they contended that they had done nothing
wrong. On 16th March they had a meeting
with the Additional Commissioner of Delhi in
which they said that they merely wanted to
visit the place and would do nothing. A
delegation came to my residence also at
12.30 and they expressed their apprehen-
sion that something was definitely going to
happen there the next day. They were of the
view that a mob would go there to dernolish
the mosque. It is true that a mosque and
some shops have also been constructed
along the wall. Thrs was In the report but it did
not mention that any wall would be con-
structed .ll the cremation ground. They were
apprahens.ive that effcrt~..would be made to
demolish the encroachments near ths
mosque. I do not want to say anything about
the S.H.O. but the Assistant Commissioner
of Police and Deputy Commissioner of Po-
lice should have anticipated the situation
that they may not keep their word. People
started pouring In from 7.15 A.M. onwards.
They came in trucks and brought building
material, bricks etc. The police was not there

till then. Slowly the crowd swelled and on the
other side also those who had come to me
started collecting. After that stone pelting
began. It is true that police was not present
there at that time. Slow!y the crowd was
6,000 and odd people and the two groups
clashed. It is also a fact that 4-5 police
officers and 7-8 constables were injured and
the situation became very difficult because
people on one side were raising the slogan
of "Har Har Mahadev" and on the other side
that of "Allah-o-Akbar". It became very diffi-
cult for us to disperse the mob. Many leaders
like Shri Dipen Ghosh and others visited the
scene and tried to calm down the people but
nothing could be achieved. It is also a fact
that police wanted to impose curfew but
before that, it was essential to disperse the
mob. We regret that the police was forced to
open fire on the mob. Consequently we
ordered a judicial enquiry into the whole
matter and a judge of Supreme Court Shri
Hedge has been asked to submit report
within three months. I do not want to go into
things, particularly about land and wall, which
have already been discussed. My informa-
tion is that the wall was not completed. There
was a demand for a long tinle that the con-
struction of wall should be sopped. It is true
that we have transferred the Assistant
Commissioner of Police and S.H.O. of the
area (Interruptions) I want to say
that besides judicial enquiry into the whole
Incident, we are going to conduct a depart-
mental enquiry also, and we will forgive none
but condemning the enllre Delhi police on
this score is not good. We cannot condemn
the whole police department. No such inci-
dent has taken place in the last four years.
Therefore, I would not like to condemn the
entire police force. If an incident takes place
somewhere because of the mistake of a
constable, the entire Delhi police cannot be
blamed for that. When we talk about the
Delhi police, their record of service has been
commendable as there has been no incident
during the last four years. By and large the
police officers are responsible and capable.
It is true that this incident could have sparked
a communal clash. God forbid, it did not
happen as it happened in Bihar 2-4 days
back. I do not know how that crowd started




